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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

O.A. No. 791 of 2024
Ajit Pal Singh Applicant
Versus

State of Haryana and others Respondents

Reply on behalf of Respondent No. 10 i.e.
M/s P.S. Buildtech.

RESPECTFULLY SHOWETH:

1. That the answering respondent is a proprietorship concern
and is filing the present reply through its proprietor i.e. Sh.
Kulwinder Singh S/o Sh. Tarlochan Singh R/o House No. 62,
Sector 15, HUDA, Jagadhri, Distt. Yamunanagar (Haryana).

PRELIMINARY SUBMISSIONS:

2. That the answering respondent had participated in the e-
auction dated 05.11.2015 and 06.11.2015 conducted by the
Mines and Geology Department, Haryana in pursuance of
auction notice dated 30.09.2015. The answering respondent
had submitted bid to the tune of Rs. 9,34,00,000/- for the
purpose of seeking grant of mining contract for Jathlana
Mining Block (YNR B-12), District Yamunanagar.
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3. That the bid submitted by the answering respondent was the
highest bid and the acceptance was communicated by the
Department by way of issuance of Letter of Intent dated
30.11.2015. A copy of the Letter of Intent dated 30.11.2015 is

attached herewith as Annexure R-10/1.

4. That the bare perusal of the Letter of Intent shall reveal that
the period of the contract was 10 years which was to
commence either from the date of grant of Environmental
Clearance or from the expiry of 12 months from the date of
issuance of Letter of Intent, whichever is earlier. In this regard,
Condition No. 3(i) is reproduced herein below for ready

reference:

0] The period of contract shall be 10 years and the same shall
commence with effect from the date of grant of environmental
clearance by competent authority or on expiry of a period of 12
months from the date of this communication of acceptance of

highest bid/issuance of “Letter of Intent”, whichever is earlier;

5. That in pursuance of issuance of the Letter of Intent, the
answering respondent had executed the mining contract with
the Department on 26.07.2016 and the duration of the mining
contract was 10 years to be reckoned as per condition No. 3(i)
of the Letter of Intent. In this regard, a copy of the Mining
Contract dated 26.07.2016 is attached herewith as Annexure
R-10/2.

6. That it shall be imperative to state that in compliance of the
provisions of Haryana State Mining Rules, 2012, the
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answering respondent had submitted the Mining Plan and
Progressive Mine Closure Plan with the Department and the
approval was granted on 10.06.2016. A copy of the approval
letter dated 10.06.2016 is attached herewith as Annexure R-
10/3.

. That it shall be imperative to state that the answering
respondent had submitted the Terms of Reference (TOR) with
the Competent Authority for the purpose of seeking grant of
environmental clearance. The Competent Authority had
considered the TOR in its meeting dated January, 20-22.2016
and the same were approved by way of Letter dated
08.02.2016.

. That after the approval of the TOR, the EIA study was
conducted. Thereafter, the answering respondent submitted
application dated 11.06.2016 with the Competent Authority for
the purpose of seeking Environmental Clearance in terms of
Notification dated 14.09.2006 issued by MOEF and CC, GOlI.
The Competent Authority, after due discussion and
deliberation, granted Environmental Clearance to the
answering respondent by way of Letter dated 17.03.2017. A
copy of Environmental Clearance dated 17.03.2017 is
Annexure R-10/4.

. That the bare perusal of the Environmental Clearance shall
reveal that the duration of the mine was specifically noted to
be 10 years as per the Letter of Intent dated 30.11.2015. In
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this regard, the relevant extract of the Environmental

Clearance is reproduced herein below for ready reference:

6. The copy of LOl is issued by Department of Mines & Geology, Govt.
of Haryana vide Letter No. DMG/HY/Cont./Jathlana Block/ YNR B-
12/2015/10070 dated 30.11.2015. Life of mine is 10 years. The Mine
Plan was approved by Department of Mines and Geology, Haryana
vide Letter No. DMG/HY/MP/Jathlana Block/YNR B-12/2015/3110
dated 10.06.2016. The proposed project is for mining of Sand by
open cast semi-mechanized at Yamuna River Tehsil-Radaur and
Distt. Yamuna Nagar, Haryana with proposed production capacity of
45,00,000 TPA of Sand. The total geological reserve is 60,76,200
Metric Tons and total mineable reserve is 45,40,200 Metric Tons.
Mine lease area will be worked in blocks and the ultimate depth will
be 3 m. The replenishment with respect to the production capacity
was analysed as per the Dandy-Bolton’s equation. Sand will be
transported by trucks of 25 Tons capacity and 200 dumpers will be
deployed for transportation of minerals. Total water requirement for
the project is 70 KLD. Total man power requirement for the project
is 120.

10. That for all intents and purposes, the environmental
clearance was granted to the answering respondent for a
period of 10 years i.e. the period co-terminus with the duration

of the mine.

EIA notifications with regards to validity of EC:

11. That it shall be imperative to state that as per the original
EIA Notification dated 14.09.2006, the validity of the
Environmental Clearance was prescribed in paragraph No. 9
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of the notification. The relevant extract of the original
Notification dated 14.09.2006 is as follows:

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period
from which a prior environmental clearance is granted by the
regulatory authority, or may be presumed by the applicant to have
been granted under sub paragraph (iv) of paragraph 7 above, to
the start of production operations by the project or activity, or
completion of all construction operation in case of construction
projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental
clearance granted for a project or activity shall be valid for a
period of ten years in the case of River Valley projects (item 1(c)

of the Schedule), project life as estimated by Expert Appraisal

Committee or State Level Expert Appraisal Committee subject to

a maximum of thirty years for mining projects and five years in the

case of all other projects and activities. However, in the case of
Area Development projects and Townships [item 8(b)], the validity
period shall be limited only to such activities as may be the
responsibility of the applicant as a developer. This period of
validity may be extended by the regulatory authority concerned
by a maximum period of five years provided an application is
made to the regulatory authority by the applicant — within the
validity period, together with an updated Form I, and
Supplementary Form |A, for Construction projects or activities
(item 8 of the Schedule). In this regard the regulatory authority
may also consult the Expert Appraisal Committee or State Level

Expert Appraisal Committee as the case may be.

Copy of the EIA Notification dated 14.09.2006 is attached

herewith as Annexure R-10/5.
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12. That as per Paragraph No. 9 of the original EIA
Notification dated 14.09.2006, the validity of the EC in case of
mining projects was project life as estimated by Expert
Appraisal Committee or State Level Expert Appraisal
Committee subject to a maximum of thirty years. Hence, as
per the original Notification, the validity of the EC in case of
mining projects was co-terminus with the life of the mine

subject to a maximum of thirty years.

13. That as per the knowledge of the answering respondent,
the paragraph No.9 of EIA Notification dated 14.09.2006 was
amended by way of Notification dated 29.04.2015. As per the
Notification dated 29.04.2015, the validity of EC for the
projects other than river valley projects and mining projects

was increased from 5 years to 7 years. In so far as the mining

projects are concerned, there was no change in the validity of
the EC. A copy of Notification dated 29.04.2015 is attached

herewith as Annexure R-10/6.

14. That thereafter, paragraph No. 9 of EIA Notification
dated 14.09.2006 was amended by way of Notification dated
14.09.2016. As per the Notification dated 14.09.2016,
paragraph No. 9 of the notification was substituted. However,

with regards to the mining projects, there was no change with

regards to the validity period of the EC. A copy of Notification
dated 14.09.2016 is attached herewith as Annexure R-10/7.
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15. That a combined reading of the aforesaid notifications
shall reveal that on the date of submission of the application
for grant of environmental clearance as well as on the date of
issuance of EC, the validity of the EC was co-terminus with
the life of the mining project; and in the present case, the same

was for a period of 10 years.

16. That it shall be imperative to state that on 12.04.2022,
MOEF and CC, GOl issued another notification whereby the
paragraph No. 9 of EIA Notification dated 14.09.2006 was
further amended. As per the Notification dated 12.04.2022,
the validity of the EC was to be calculated from the date of the
execution of the mining lease and the validity shall be for the
project life as mentioned in the approved mining plan and
renewed by Competent Authority from time to time subject to
a maximum of 30 years, whichever is earlier. A copy of
Notification dated 12.04.2022 is Annexure R-10/8.

17. That on 13.12.2022, MOEF and CC issued an Office
Memorandum providing clarification with regards to the
Notification dated 12.04.2022. As per the Office
Memorandum, the validity of the original EC in case of mining
projects shall be upto a maximum of 30 years. A copy of Office
Memorandum dated 13.12.2022 is Annexure R-10/9.

18. That as per the knowledge and belief of the answering
respondent, the perusal of the aforesaid Notification and the

Office Memorandum makes it apparent that the EC dated
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17.03.2017 is valid till the duration of the mining projecti.e. 10
years. Hence, as on date, the EC dated 17.03.2017 is valid for

all means and purposes.

EIA notifications with regards to category of mining
projects:

19. That as per the original EIA notification dated
14.09.2006, entry No. 1(a) of the Schedule appended with the

notification provided for two categories of mining projects i.e.

Category A (the mining lease area is greater than or equal to
50 hectares) and Category B (the mining lease area is less

than 50 hectares and greater than or equal to 5 hectares).

20. That as per the knowledge of the answering respondent
the Schedule appended the EIA Notification dated 14.09.2006
was amended by way of Notification dated 15.01.2016. As per
the said Notification, the following categories of mining

projects were prescribed:

Sr. | Category of | Area of mining lease | Competent
No. mining Authority
project
1. Category A = 50 hectares EAC/MOEF
and CC

2. | Category B1 | = 25 hectares & <50 | SEAC/SEIAA
hectares

3. | Category B2 | =5 hectares & <25 | SEAC/SEIAA
hectares

4. | Category B2 0 - 5 hectares DEAC/DEIAA
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A copy of Notification dated 15.01.2016 is attached herewith
as Annexure R-10/10.

21. That as per the knowledge of the answering respondent,
the Schedule appended to the EIA Notification dated
14.09.2006 was further amended by way of Notification dated
14.08.2018. As per the Notification dated 14.08.2018, the area
of the mining lease in case of mining projects under Category
A and Category B were increased. As per the said Notification,

the following categories of mining projects were prescribed:

Sr. | Category of | Area of mining lease | Competent
No. mining Authority
project
1. Category A > 100 hectares EAC/MOEF
and CC

2. | Category B1 | =2 25 hectares & <100 | SEAC/SEIAA
hectares

3. | Category B2 | >5 hectares & <25 | SEAC/SEIAA
hectares

4. | Category B2 O - 5 hectares DEAC/DEIAA

In this regard, a copy of Notification dated 14.08.2018 is
attached as Annexure R-10/11.

22. That a combined reading of the aforesaid Notifications
make it apparent that the mining project of the answering
respondent does not fall within “Category B2” which only
covers those mining projects where the mining lease area is

either less than 5 hectares or is between 5 to 25 hectares.
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23. That it shall be pertinent to mention that the answering
respondent had commenced the mining operations on the
mining lease area w.e.f. 24.08.2017. The answering
respondent, in compliance of the provisions of Haryana State
Mining Rules, 2012, had submitted a Draft Mining Scheme
(with Review) with the Mines and Geology Department,
Haryana by way of Letter dated 13.01.2021 which is attached

herewith as Annexure R-10/12.

24. That thereafter, the answering respondent had
submitted a Reminder dated 25.05.2023 with the Department

and the same is attached herewith as Annexure R-10/13.

25. That in response thereto, the Department had issued a
Letter dated 21.07.2023 and had pointed out discrepancies in
the Draft Mining Scheme (with Review) as submitted by the
answering respondent on 13.01.2021. In response thereto,
the answering respondent made the necessary compliance
and submitted the Draft Mining Scheme (after rectification) by
way of Letter dated 25.07.2023. A copy of the Letters dated
21.07.2023 and 25.07.2023 are attached as Annexure R-
10/14.

26. That it shall be imperative to state that the Department
had further pointed out short comings in the draft mining
scheme by way of Letter dated 16.08.2023. The answering

respondent, after rectification of the same, submitted the Draft
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Mining Scheme alongwith Letter dated 22.08.2023. A copy of
Letter dated 22.08.2023 is Annexure R-10/15.

27. That thereafter, the Department considered the Draft
Mining Scheme (with Review) and approved the same by way
of Letter dated 24.08.2023. The approval was granted for a
period of 5 years. A copy of the approval Letter dated
24.08.2023 is Annexure R-10/16.

28. That it is submitted that the Environmental Clearance
dated 17.03.2017 granted to the answering respondent was
valid for a period of 10 years; and the answering respondent
has been conducting mining operations on the basis of a valid
Environmental Clearance. Moreover, the answering
respondent has ensured complete compliance of the
conditions of the EC as well as the statutory provisions for the
purpose of conducting the mining operations in a fair and legal

manner.

29. That it is further submitted that the applicant, in the
Original Application, has not approached this Hon'’ble Tribunal
with clean hands and has concealed the true and material
facts from this Hon’ble Tribunal. The reference to the
Notification dated 15.01.2016 and SSMMG, 2016, especially
page No. 99 of the paperbook, is completely misconceived on
account of the fact that the ceiling of 5 years with regards to
the validity of the EC is applicable only with regards to the
mining projects which fall within Category B2 i.e. Mining Lease
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Area less than 25 hectares. However, the present case is not
covered under Category B2 since the mining lease area is
more than 100 hectares and the aforesaid condition of the

guidelines is squarely inapplicable.

30. That it is submitted that the EC granted to the answering
respondent by MOEF and CC by way of Letter dated
17.03.2017 was valid for a period of 10 years i.e. the period
co-terminus with the life of the mining project. Furthermore,
the answering respondent had ensured complete compliance
of the conditions of the EC as well as the statutory provisions
and had conducted the mining operations in a fair and legal
manner. The answering respondent has not conducted any
sort of illegal mining operations and has not violated any

statutory provisions or the permissions/clearances.

31. That in the light of the submissions made herein above,
it is submitted that the Original Application is without any
merits and the same is liable to be dismissed with exemplary

costs.

REPLY ON MERITS:
1. That the contents of paragraph No. 1 does not require any

reply being formal in nature.

2. That the contents of paragraph No. 2 does not require any

reply being formal in nature.
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3. That the contents of paragraph No. 3 are a matter of record in

so far as the same refers to the provisions of the Act of 2010.
The rest of the contents are denied being false. It is submitted
that the applicant has not disclosed his antecedents and the
bonafides in the original application; and there is nothing to
even remotely suggest that the applicant is interested in the

protection of the environment.

. That the contents of paragraph No. 4 are denied since there
IS no substantial questions relating to the environment which
are involved in the present case. It is submitted that the
original application is not maintainable and is liable to be

rejected.

. That the contents of paragraph No. 5 are denied since there
IS no substantial questions relating to the environment
involved in the present case. The original application is not
maintainable and the case does not fall within the purview of
Section 14 of the National Green Tribunal Act, 2010. Hence,
this Hon’ble Tribunal does not have the requisite jurisdiction in

the present case.

. That the contents of paragraph No. 6 are denied being false
and baseless. It is submitted that the answering respondent is
conducting the mining operations in accordance with the
statutory Rules and Regulations and there is no illegal mining
or violation of any environmental law by the answering

respondent. It is further submitted that the answering

13
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respondent is conducting the mining operations in pursuance
of the Order dated 25.04.2023 passed by the Ld. ACS-cum-
Appellate Authority, Mines and Geology Department. It is
further submitted that the answering respondent has paid all
the contractual dues including the R&R fund to the
Department as per the agreed terms and conditions. There is
no violation of any environmental law or regulation by the

answering respondent.

. That the reply to the contents of sub-paragraphs of Paragraph

No. 7 are as follows:

I That the contents of sub-paragraph No. i are a matter of
record in so far as the EIA Notification dated 14.09.2006
Is concerned.

. That the contents of sub-paragraph No. ii refers to
statutory provisions of MMDR Act, 1957. Hence, no
reply is required.

lii.  That the contents of sub-paragraph No. iii are a matter
of record in so far as the judgment of the Hon’ble
Supreme Court in SLP (Civil) No. 19628-19629 of 2019
titled as Deepak Kumar v/s State of Haryana and others.

Iv.  That the contents of sub-paragraph No. iv are a matter
of record in so far as the notification dated 15.01.2016
vide Annexure A-1 is concerned.

v.  That the contents of sub-paragraph No. v are a matter
of record in so far as the Sustainable Sand Mining
Management Guidelines, 2016 are concerned.

However, it is submitted that reference to Condition No.

14
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(i) (d) at page No. 51 of the Sustainable Sand Mining
Management Guidelines, 2016 is completely
misconceived since the same is applicable only in cases
where the mining lease area is between 5 hectares and
25 hectares. Itis not applicable in the present case since
the mining lease area is more than 100 hectares. In this
regard, the preliminary submissions are reiterated.
That the contents of sub-paragraph No. vi are a matter
of record in so far as the Notification dated 25.07.2018
Is concerned.

That the contents of sub-paragraph No. vii are a matter
of record in so far as the Enforcement and Monitoring
Guidelines for Sand Mining, 2020 vide Annexure A-4 are
concerned.

That the contents of sub-paragraph No. viii refers to the
order of this Hon’ble Tribunal in OA No. 173 of 2018.
Hence, no reply needs to be submitted.

That the contents of sub-paragraph No. iv refers to the
judgment of the Hon’ble High Court. Hence, no reply
needs to be submitted.

That the contents of sub-paragraph No. x refers to the
order of this Hon’ble Tribunal. Hence, no reply needs to
be submitted.

That the contents of sub-paragraph No. xi refers to the
order of this Hon’ble Tribunal. Hence, no reply needs to

be submitted.

15
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xii.  That the contents of sub-paragraph No. xii refers to the
judgment of the Hon’ble Supreme Court. Hence, no

reply needs to be submitted.

. That the contents of paragraph No. 8 are a matter of record.
However, it is submitted that as per point No. 6 of the
environmental clearance dated 17.03.2017, the life of the
mine was stated to be 10 years which was in consonance with
the Letter of Intent dated 30.11.2015. In view of the
notifications issued by MoEF and CC, the environmental
clearance dated 17.03.2017 was valid for a period of 10 years.
In this regard, the contents of preliminary submissions are

reiterated.

. That the contents of paragraph No. 9 are a matter of record in
so far as sustainable sand mining management guidelines is
concerned. However, it is submitted that the reference to the
guidelines in the present case is completely misconceived
since the clause with regards to the validity of EC for a period
of 5 years is applicable only in those cases where the mining
lease area is between 5 hectares and 25 hectares. In so far
as the answering respondent is concerned, the environmental
clearance is valid for a period of 10 years. In this regard, the

contents of preliminary submissions are reiterated.

That the contents of paragraph No. 10 are denied being
false and baseless. It is submitted that the environmental

clearance granted in favour of the answering respondent is

16



278

still valid and the answering respondent is operating under a
valid EC.

11. That the contents of paragraph No. 11 are a matter of
record. However, it is clarified that the answering respondent
Is issuing the e-ravaana bills after getting itself registered on

the e-ravaana portal established by the Department.

12. That the contents of paragraph No. 12 are denied being
false and baseless. In this regard, the contents of preliminary

submissions and preceding paragraphs are reiterated.

13. That the contents of paragraph No. 13 are denied being

false and baseless.

14. That the contents of paragraph No. 14 are denied being
false and baseless. It is submitted that the applicant has failed
to disclose his bonafides; and the original application is

without any merits.

REPLY TO THE GROUNDS:

A. To G. That the contents of paragraph No. A to G, except the
reference to the judgments/orders passed by this Hon’ble
Tribunal and other Courts, are denied since no ground is
made out in favour of the applicant to grant any relief claimed
in the Original Application and the grounds set forth are liable
to be rejected. The contents of the preliminary submissions

and reply on merits are reiterated in this regard.

17
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H. That the contents of paragraph No. H are denied being false,
It is submitted that the balance of convenience is not in favour
of the applicant and the Original Application is liable to be
rejected.

l. That the contents of Paragraph No. | are denied for want of
knowledge. The applicant may kindly be put to strict proof
regarding the same.

LIMITATION:

The contents of the paragraph relating to limitation are denied
being false since the Original Application is barred by limitation.
The Original Application is liable to be rejected on this score
alone.

PRAYER:
In the light of the submissions made herein above, it is most

respectfully prayed that there is no merit in the Original
Application and the same is liable to be dismissed.

NEW DELHI| Respondent No. 10
DATED: 25.09.2024
Through Counsel

Cwm
i
AnshJ(rMangTa, dvocate

H. No. 477, Sector-12, Panchkula

anshul.mangla16@gamail.com
82830-97167

18
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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A.No. 791 of 2024
Ajit Pal Singh Applicant
Versus

State of Haryana and others Respondents

AFFIDAVIT

|, Kulwinder Singh S/o Sh. Tarlochan Singh R/o House No. 62,
Sector 15, HUDA, Jagadhri, Distt. Yamunanagar (Haryana), do

hereby solemnly affirm and state as under:

1. That the deponent is the proprietor of respondent No. 10 and is
competent to file the accompanying reply on behalf of
respondent No. 10.

2. That the contents of the accompanying reply are true and

orrect to the best of the knowledge of the deponent and have

errdrafted by the Counsel on the instructions of the deponent

DEPONENT

“Verified at on this the __ day of , 2024 that the
-contents of the above stated affidavit are true and correct to my

knowledge and belief and nothing material has been concealed there

from. .
ATTESTED NT
- ?/%}/L,{ DEPONE
AMIK STRIGH WASU

B.A. (Aonours) M.A. LL.B
Advnrat & Notary
Distt, Court Jugudhisi-Yamuna Nagar

noﬁuing material has been concealed therefrom. M

19
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Annexure R-10/1

§ ﬁiﬁes& Geulogy Departmem Haryana heos B
30 Bays building, Sector-17, i
Chandigarh

" Sh. Kulvinder Singh $/0 Sh. Trilochan Singh,
op. oPM/sP S. Buildtech, 34-Vishal Nagar,

o No, DMG/HY;comnathlana Block/YNR B 12;2015}10070
d Chandigarh, the 30.11.2015

Acceptance of the highest bid/ in respect of sand
s of “Jathlana Block/YNR B 12" having Tentative . f
res in the dlstm:t Yamuna Nagar, nﬂ'e:'ed ine- amftiﬁn: ' d‘qn

finerals & Prevention of Illegal Mmmg Rulcs-Z(}lZ (smte Rules) R
ive become the successful bidder in respact of lathﬁna Block/YNR fioi
Yamuna Nagar. : | toia|

; Mt'ning Black/area namely ‘Jathlana Block/YNR B 12’ suhject to thse

s an:d- conditions:
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Bwectm* General, Mines and Geology Department Haryana
e, SG-Bays Bﬁﬁﬂ’ln@ectar-l? Chandigarh. !

i :The :perlod ‘of contract shall be 10 years and the same shall comrrl'en‘ce with
effect from the date of grant of environmental clearance by campetent authority
4l ‘or on expiry of a periad of 12 months from the date of this commurﬁeaﬂon of
; W g;a:neptance ofhighesthiﬁfmuan;e of “Letter of Intent”, whichever ls eaﬂier' '
You may note that the detail of the area of the mining blocks is tentative and wﬁs
notified “on as is where is basis” (refer condition no. 4 of the notice). In case of

' © any inadvertent mistake, if any, the same would be rectified/ corrected hafata -'__I',-" ,.-;f".-.»'-

~ execution of the agreement (refer condition no. 3 of the. noti‘Ce],.. f

s S
Bl
i i

1 _-Iand/atrea of the Mining block. including due to change in dascriptiah of khasm
‘\"_'i-.numbers/locatmn etc. at any stage will be entertained on any groum:l jnn!uﬁmg

e

B0k ' @pb:!e by? you as the contractor in the manner prescrlbed h:l ther’f";-.:,rf-_
it em_enttebe executed on form MC-1 appended to State ﬂuleq : .?‘”'J
Bt : -._,._.‘i__’ear.of the Contract Period |  Annual contract Money
¥ Rst¥ear ¢ ~ Rs.09,34,50,000/-
-L = N

Rs.09,34,50,000/-
Rs.09,34,50,000/-
Rs.11,68,12,500/-
Rs. 11,68,12,500/-
Rs.11,68,12,500/-
TR AM60156250. Ll
" Rs. 14 60 15 625/

lis
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Bﬁ"ectar General, Mines and Geology Department Haryana
30-Bays Bm;dm& Sector-17, Chandigarh. 1% e
%i ;. t NF amcunt as ‘initial bid security’ after the conclusion of e-auction. 'I'he balanma 5 ;
gl 'amml,m ,?f-'RS: 01,40,17,500/- of the bid sccurity i.e. 15% of the annual bid i
ar{;byn._, dlongwith one month's advance contract money %hall be depositépl
;E*‘"" 4 ‘g ¥ bg' o1 ,e mmmencement of the mining operations or before cxpzry of the periad or

-'-""12 months, whichever is earlier; Wi |,

~ You shall execute an Agrecment Deed in Form MC-1 appended to theg Harya;w
& Mmbr Mineral Concession, Stocking, Transportation of Mineral & Menﬁon o{

- Illegal Mining Rules-2012 (the State Rules 2012) within a period of 90 : fnom
. { .giate of issuance of this communication/ grant of Lol; . :

rity deposited at the time of auction shall be _fql;'feite'd. Further. the
“amount of 15% towards the bid sccurity, '-aiﬁouninqg to Rs. ' HE S
500/~ being the 15% of the annual bid amount, shall be reéovere&as R har ot
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Bmm General, Mines and Geelogy Department Haryana
30-Bays Building, Sector-17, Chandigarh. ! S

and a suppicmentary dtaed shal’f

'ctantractor(si shall offer another solvent surety

be executed to this effect;
ncement of the mining

i) After execution of Agreement, either beforc comme
m the date oﬁ-lssuancez

 operation or before expiry of the period of 12 months fro
in case of failure to deposit the balance 15%

ik of this Lol, whichever is earlier,
~ amount towards security [as required under clause (V) above] the accep;ance af'

Billei o bidjissuance of Lol/execution of agreement shall be deemed to Have been.
d «sacu‘rt‘ty at the time: qﬁ

rwoked and 10% amount deposited towards as initial bi |
-paid 15% amount towards security

auqt}on shall stand forfeited. Further, un
shall ‘be recovered as arrears of land revenue and you shall debarred from §

| hall be -liahle to deposit the contract money in advance at month]: intetvals |
ct Agreement i.e. from the date of comme cement of

provisions of Contra

pay an additional amount cqual to *1-0%'—:@1? the due &

"ﬁﬂ. Iso depasit/
nthly installments tuwarrds the ‘Mines and

ney along with the mo
Lppmgnt, Restoration and Rehahilitation Ffmd’ |

]jabtﬂ to m advance income tax as per P!'OViSiOJs Qfé
Wm“ ‘tax act in addition to contract money, payable as P#*ﬁeﬁs a d. it

uﬁnt equal to 25% of the re\nsed annual contrad: nilcxxlley as
for one year with respect to the next block of three years. No interest,
ét,' s‘hall be payable on the security amount deposmﬁd ‘under the
rity head of the government; ,‘ ;

fining Plan along with the Mine Closure ¥ Plan (ngnesswg & &
pter 10 of the State Rules for the "Mmmg Block' and shal] not
g operations in any area except in accordance with s;uch Mining

uad hy an ofﬁcer authorised by the Director, mmes & Genlogy, in, e
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«or General, Mines and Geology Department lﬂm*
30-Bays Building, Sector-17, Chan digarh.

@% 'f‘pr the Mining Block from the Competent Authority as permiimd by l‘,ing
: cumpgtems authorlty required under EIA notification dated 14/)’ iZGDG. as

i ' |
|

.""[xix] The Mming contractor to whom mining rights have been granted ﬂwough this

~ contract would also be liable to pay the following to the landqwnq:s to
1 u:;dertalm ‘mining operations:

| "[;va] Annual rent in respect of the land area blocked un&ér t’hétcp
~ butnotbeing operated, and

mmual rent and the compensation shall Ee serﬂ#}iﬁﬁi \l : i
: ﬂawner and the mining contractor. In case. of non~setﬂemén ffs S
mpensation, the same shall be decided by tlhe District Coﬂémr s
accordance with the provisions contained in Chaptg:(;a of the
nor Mineral Concession, Stacking. and 'l‘ran#portaﬂon hf'

i

shall not carry out any mining aperatinm in any mmg@j
st or any area prohibited by any law in force m Tndia, or

hg any authority without obtammg prior permiséitm in w}ﬂ
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T !"I._i,,%._; — Eﬁ—? T

_____ 30-Bays Building, Sector-17, Chandigarh.

[a) No mining would be permissible in a river-bed up to a disqlnt:e of f RG.T
times of the span of a bridge structure on up*ﬁtrcam; side and ten times
the span of such bridge structure on down-stream side, subjeet toa

? ' '~ Director General, Mines and Geology Department Haryan
[ i .. -
|
|
!r
I
|

~ minimum of 250 meters on the up-stream side .an_dg5_(]()__.mq;e_;;a_g_gn.__,t}jg: i

down-stream side; ‘ AR
B :ll!-*"-_ {2k I v (| v
T & 2o L‘b) - There shall be maintained an un-mined block of 50 meters hvjdtrhlaf&p o

every block of 1000 meters over which mining is undermket or at snch

distance as may be directed by the Dircctor or any oﬁﬁer aqtﬁeﬂtsedby
him, I

* The maximum depth of mining in the river-hcd"'shéll’ma“ xcee
- meters from the un-mined bed level at any point in t[men with

bench formation;

in case af Tangri Markanda and Ghaggar and IBEI ers on
* rivers/ rwulew (I‘hls clautse is ajp)gcg%& o

dnsin’nw.r-beds. | - i_'!'".‘ g '

in of two meters (2m) shall be maintained above the gmundwater

- %

I+

£
i
3%
IR
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leeftar General, Mines and Geology De partnmn;: Hawum :
She, f_"%nBa,ys Building, Sector-17, Chandigarh, e
Thalc:on ctor shall be under obligation to carry out milﬁl‘[g in asﬁnrdam;.ﬁ\%ith i
alkather pruvimons as applicable under thc Mines Act, msz Mmas .and Miﬁm‘afs. Ll
" Conl:rol of Pollunon] Act, 1974 and Air (I’revcntmn and Coﬁt‘rnl of Po tion
=t 1981, b g

Aﬂcordingly, for the time being you are advised to mbmfit the

for Director ﬁmtemlwq

hlana Block/YNR B 12/2015/ IDdredi| | qEeEt A
d to the following for information and neT’ 9 St R

, Haryana State Pollution Control Board, anchlmj S [l
y Commissioner, Yamuna Nagar. b RS h YR
ng Officer, Mines & Geology Department, Yamuna Nagar. i
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Annexure R-10/2

FORM MC-1
{See rule 22 (3) and 26(1)}

(Model Form for execution of mining contract)

This indenture made on this Ré’g day of ;T -1
between the Governor of Haryana acting through Sh. Arun Kumar
Gupta, IAS, Director General, Mines and Geology, Haryana
(hereinafter referred to as the “State Government” which expression
shall where the context so admits, include the successors and
assigns) of the one part;

And

Sh. Kulvinder Singh S/o Sh. Trilochan Singh (Proprietor of
the firm) carrying on business under the firm name and style of M/s
P. S. Buildtech, registered under Indian Partnership Act 1932, and
having its registered office at ‘34-Vishal Nagar, Yamuna Nagar’
(New Correspondence Address Sh. Kulvinder Singh S/o Sh.
Trilochan Singh, Proprietor of P. S. Buildtech, H. No. 18, Tyagi
Garden, District Yamuna Nagar) (hereinafter referred to as the
“Contractor” which expression shall where the context so admits
include all partner of the said firm, their representatives, heirs,
executors/ Administrators and permitted assigns) of the other part.

Whereas the “Contractor” has offered the highest bid of
Rs. 09,34,50,000/- [Rs. Nine crore thirty four lacs fifty thousand
only] in the e-auction held on dated 05/06.11.2015 for obtaining a
mining contract for “Jathlana Block/YNR B-12" in respect of the
lands hereinafter described in clause 2 and such bid had been
accepted by the State Government or any officer authorized by it in
this behalf and the contractor has deposited with the Government, a
sum of Rs. 93,45,000/- (Rs. Ninety three lacs forty five thousand
only) as initial bid security (10% of the annual bid amount) and
Smt. Seema Rani W/o Sh. Nand Lal, R/o 764, Basant Nagar,
Jagadhari, Yamuna Nagar and Sh. Chander Pal §/o Sh. Rirwa Ram,
VPO Dadupur Head, Tehsil Jagadhari, district Yamuna Nagar (referred
to as the ‘surety’ which expression shall where the context so admits,
include his heirs, executors, administrators, representatives) has
been offered as solvent surety for the aforesaid amount, and whereas
the contractor is in possession of a Income Tax Clearance Certificate.

PlSl BUILD- EC!_l _-,' ‘_--. £ "_‘

Prop.

(As Surety)

Page 1 ot 25
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Now, therefore, this deed witnesses and the parties hereby agree as
follows: —

Liberties and privileges to be exercised and enjoyed by the
Contractor.

The following liberties, powers and privileges may be
exercised and enjoyed by the contractor subject to the other
provisions of contract:—

(1) In consideration of the contract money, covenants and
agreements hereinafter contained and on the part of the Contractor
to be paid, observed and performed the Government hereby grants
and demises unto the contractor all those mines/beds/veins/seams
of ‘Sand’ (hereinafter referred to as the said minor minerals,)
situated, lying and being in or under the lands which are referred to
in clause (b) together with the liberties, powers and privileges to be
executed or enjoyed in connection herewith which are hereinafter
mentioned in Part-1 subject to the restrictions and conditions as to
exercise and enjoyment of such liberties, and privileges which are
hereinafter mentioned in Part- 11 and subject to other provisions of
this contract.

(2) Al the tract of land situated at villages ‘Jathlana’ in District

Yamuna Nagar bearing Khasra Nos. 103//11, 19, 20, 21, 22. .
104//7min, 8min,9min, 10min, 11, 12, 13, 14, 15, 16, 17, 18, 19, 20, .

21/1, 21/2, 22, 23.105//6,7, 8,9, 10, 11, 12, 13, 14, 15, 16, 17, 18,
19, 20, 21, 22, 23, 24, 25/1, 25/2. 106//13, 14, 15, 16, 17, 18, 19, 20,
21,22, 23, 24, 25, 11, 12, 123//1 to0 15, 16, 17, 18, 19, 20, 21, 22, 23.
124//1, 2, 3, 4/1, 4/2, 4/3, 5/1, 5/2, 5/3, 6/1, 6/2, 7, 8, 9/1/1,

9/1/2, 9/2, 9/3, 10, 11, 12/1, 12/2, 12/3; 13, 14, 15, 19, 20, 21.,

125//1, 2, 3, 9/1, 9/2, 10,11,20, 107//14min, 15min, 16,17, 18,
19min, 20min, 21, 22,23,24, 25. 108//25min. 121//5min, 6, 7min,
14min, 13min, 15, 16,17, 18min, 23min, 24, 25.122//1 to 23, 24, 25.
126771, 2. 3 4 8 9, 10, 11, 12, 21, | 20. RTR/S W8
8,2min,9min,12min, 19min, 13, 14, 15, 16, 17, 18, 19, 25. 137//16,
17, 18, 23, 24, 25.138//2,3 t0 8,9, 12, 13, 14, 15, 16. 139//1, 2min,
8min, 9, 10, 11, 12, 20. 136//21min and in village Dhakwala in
district Yamuna Nagar bearing Khasra Nos. 1,2, 3,4, 5,6, 7, 8, 9, 10,
11, 12, 14, 15, 16, 17, 18, 19/1,19/2, 20, 21, 22, 23, 24, 25, 26, 27, 28,
29, 30, 31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41, 42, 43 min, 44, 45, 46,

47, 48 min, 49 min, 50, 51, 52, 53, 54 min, 55 min, 56 min, 221, 222.

min, 223 min, 224 min, 225 min, 226, 227, 228, 229, 230, 231, 232,
233/1,233/2, 234, 235, 236, 237, 238, 239, 240, 241, 242, 243, 244,

-

P.S. BUILDT W

Prop.

(As Suraty) a,' or eneral,
J Q "’ ings an
Page 2 of 25

Geology Haryana
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245, 246, 247, 249 min, 251 min, 252, 253 min, 254 min, 340 min,
341, 342min, 343 min, 344, 345, 346, 347, 348, 349, 350, 351 min,
352 min containing total an area 101.27 hectares or thereabouts
delineated on the plan hereto annexed as annexed and bounded as
follows:

On the North by-  Marupur

On the South by -  Bagwat

On the Eastby - Ramgarh

Onthe West by -  Kartarpur.

and (hereinafter referred to as the ‘said lands’ or the ‘Contracted

area’)

(3) The period of contractor shall be 10 (Ten) years which shall
be reckoned from the date of grant of environmental clearance by the
Competent Authority as required under EIA notification dated
14.09.2006 as amended time to time by the MoEF, Gol or on expiry of
a period of 12 month from the date of acceptance of highest
bid/issuance of Letter of Intent (Lol) issued vide memo No.
DMG/HY/Cont/Jathlana  Block/YNR B-12/2015/10070 dated
30.11.2015 whichever is earlier.”

Part-1

Liberties and privileges to be exercised and enjoyed by the
Contractor

The following liberties and privilegés may be exercised and
enjoyed by the contractor subject to the other provision of contract:~

1. To enter upon land and search for win, work :

Liberty at all times during the term hereby demised to enter
upon the said lands and to search for mineral, bore, dig, drill for win,

work, dress, process, convert, carry away and dispose of the said
minor mineral(s).

i To sink, drive and make pit, shafts and inclines :

‘Liberty to sink, drive, make, maintain and use in the said land
and pits, shafts, inclines, drifts, levels, waterways, airways and other

(As ifure }

Prop. r
< Dir&tlor

(A Qurapyy ins and Ceoiogy Haryena

E .H M Page 3 of 25
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works and to use, maintain, deepen or extend any existing works of
the like nature in the said lands.

3 To bring and use machinery, equipment:

Liberty to erect, construct, maintain and use on or under the
said lands any engine, machinery, plan, dressing floors, furnaces, coke
ovens, brick kilns, workshop, store houses, bungalows, godowns,
shed and other buildings and other works and conveniences of the
like nature on or under the said lands.

4. To use water from streams :

Liberty but subject to the rights of any existing or future
contractor and with the written permission of the Collector
concerned to appropriate and use water from any streams, water
course, springs or other source in or upon the said lands and to
divert, step up or dam any such stream or water-course and collect or
impound any such water and to make, construct and maintain any
watercourse, cultivated land, village buildings or watering places for
livestock of a reasonable supply of water as before accustomed nor in
any way to foul or pollute any streams or springs : provided that the
contractor/contractors shall not interfere with navigation in any
navigable stream nor shall divert such stream without the previous
written permission of the Government.

5 To fell undergrowth and utilize timber and trees:

Liberty to clear undergrowth and. brush wood. Contractor
shall not fell any trees or timber standing or found on the said lands
without obtaining prior permission in writing from the collector of
the District or the Chief Conservator of Forests in case of Forest areas
as the case may be. In case such permission is granted, he shall pay in
advance, the price of the trees/timber to be felled to the said Officer
at the rates, fixed by him.

6. To get building and roads material :

Liberty to quarry and get stones, gravel and other building and
road materials and ordinary clay and to use and employ the same and
to manufacture such clay into bricks or tiles and to use such bricks,
tiles but not to sell any such material, bricks, tiles.

Prop.
{As Surety) orGeneral,
‘ Mines anli Geology Haryana
Eﬁm Page 4 of 25
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7 To use land for stacking purpose:

Liberty to use a sufficient part of the surface of the said lands
for the purpose of stocking, storing or depositing therein any produce
of the mines including over burden/waste material and works
carried on and tools, equipment and other materials needed for
mining operations. ¥

8. To install fuel pumps or stations for Diesel or Petrol for
self use:

Liberty to use a sufficient part of the land for installing fuel
pumps or stations for diesel or petrol for self use /consumption
required for mining operations in the contract area, subject to
permission of the competent authority.

9. To construct magazine for explosive and storage sheds:

Liberty to construct magazine for storage of explosive and
storage sheds for explosive related substances with permission from P
licensing authority. Lo

10. Liberty to seek permission for diversion of public roads,
overhead electric lines:

Liberty to request to the competent authority for diversion of
public road over head electric lines passing through the concession
area at the expenses of lessee to ensure scientific and systematic
mining.

Part-Il
Restrictions as to the__Exercise of the Liberties by the contractor

The liberties and privileges granted under Part- | are subject
to the following restrictions and subject to other provisions of this
contract : -

1.  No mining operations within the limit of public works: th
p.S. BUILRTECH | '.

‘The contractor shall not carry on, or allow to be carried on any
ining operations:-

Prop-

 (As Surety) Dirc oA
. g,u.rr@« fomt” Hiees and Geglogy Herjama 2
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(i) within a distance of 50 metres from the outer
periphery of the defined limits of any village abadi,
National Highway, State Highway, major District Roads
(MDR) and Other District Roads (ODRs) where such
excavation does not require use of explosives, unless

specifically relaxed and permitted by the competent
authority; or

(iii) within a distance of 250 metres from the outer
periphery of the defined limits of any village abadi,
National Highway, State Highway, major District Roads
(MDR) and Other District Roads (ODRs) where use of
explosives is required, unless specifically relaxed and
permitted by the competent authority or any specific

dispensation is obtained from the Director, Mines
Safety; or

(vi) within a distance of at least 10 metres from any
other public roads; or

(v)  within a distance of 75 metres from any railway line or
bridge except under and in accordance with the written
permission of the railway administration concerned.
The Railway Administration or the Government may in

granting such permission, impose such conditions as it
may deem fit.

Explanation : - For the purpose of this clause the expression
Railway Administration shall have the same
meanings as it is defined by sub section (4) of
section 3 of the Indian Railway Act, 1890:

Provided that where the continuance of any mining operations
in any area, in the opinion of the Government is likely to endanger the
safety of any National or State Highway, road, bridge, drainage,
reservoir, tank, canal or other public works, or public or private
buildings or in the public interest or in the interest of environment/
ecology of the area, the Government may determine the contract after
giving 60 days notice to the contractor in this behalf and the contract
shall stand terminated on the date mentioned in the notice.

P.S. BUILDTECH
{As Surety

Prop.

: Dire k :
'. J(As Surety) Mines and G2ology Haryana

| .
4 anu. Page 6 of 25
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2. Working in Sand Zones:

That the contractor in respect of sand zones, shall restrict the
quarrying operations to maximum four villages of the zone at any
point of time during the subsistence of the contract. The contractor
shall have a right to change the site at any time during the
subsistence of the contract on settlement of compensation with the
land owners of new site of the zone from where he intend to extract
sand but ceiling of maximum four villages shall be adhered to strictly
and such change of site shall be intimated to the Director or any
officer authorised by him in this behalf.

3. Special conditions for river bed mining:

In case of river bed mining /excavation of minor mineral(s), in
order to ensure safety of riverbeds, structures and the adjoining
areas, the following special conditions shall be abide by the
contractor:-

(a) no mining would be permissible in a river-bed up to a
distance of five times of the span of a bridge on up-stream
side and ten times the span of such bridge on down-stream
side, subject to a minimum of 250 metres on the up-stream
side and 500 metres on the downstream side;

(b) there shall be maintained an un-mined block of 50 metres
width after every block of 1000 metres over which mining is
undertaken or at such distance as may be directed by the
Director or any officer authorised by him;

(c) the maximum depth of mining in the river-bed shall not
exceed three metres measured from the un-mined bed level at
any point in time with proper bench formation;

(d) mining shall be restricted within the central 3/4th width of
the river/rivulet.

(e) no mining shall be permissible in an area up to a width of 500
metres from the active edges of embankments in case of
rivers Yamuna, 250 metres in case of Tangri, Markanda and
Ghaggar and 100 metres on either side of all other rivers/
rivulets;

(f) any other condition(s), as may be required by the Irrigation
Department of the State from time to time for river-bed
mining in consultation with the Mines & Geology Department,
may be made applicable to the mining operations in river-

Prop.

™ Di

? (As O -'_',‘-ai\')' Mines and
E ‘ P Page 7 of 25
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4. Notice for surface operation in land notalready in use :

Before using for surface operations any land which has not
already been used for such operation, the contractor shall give notice
in advance to the Collector of the district, the Director and the
Officer-in-Charge District Yamuna Nagar in writing along with copy
of permission to undertake mining specifying the situation and the
extend of the land proposed to be so used and the purpose for which
the same is required and the said land shall not be so used, if
objection is issued by the Collector.

o Not to use the land for other purposes:

The contractor shall not cultivate or use the land for any other
purpose other than those specified in the contract-deed.

6. Disposal of mineral(s) only on issuance of Mineral Transit
Pass to the vehicles having Mineral Transit Permit:

The holder of mining contract shall not sell/disposed off any
mineral or mineral products from the concession area without a
Mineral Transit Pass and shall sell/disposed of the mineral to such
vehicle which holds Mineral Transit Permit issued under the
provision of the Rules.

7 Stacking of mineral(s) inside contract hold area:

The contractor shall not stock the mineral(s) excavated inside
the contract hold area at the designated site more than twice the

quantity of the average monthly production as per approved mining
plan/ scheme.

8. Stacking of mineral(s) outside contract hold area:

The contractor shall not stock any minor mineral(s) granted
under the contract, outside the contract hold area without obtaining
Mineral Dealer licence as per provisions of the Rules.

9. Stacking and storage of incidentally extracted major
minerals:

In case contractor, while extracting minor mineral given on
contract, incidentally extracts any major minefal not given on

Direetor I,

' ?1 -~ :
As ol
Mr@z‘ Page 8 of 25
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contract, the same shall be the property of the Government and
contractor shall be under an obligation to stack and store it and
maintain its proper record in accordance with the direction of the
Director or any officer authorised by him who shall also be
competent to prescribe the procedure for its disposal.

10. Penalties in case of non-compliance of clause (9) :

In case it is detected that contractor has disposed off
incidentally extracted major mineral referred to in clause 9 above or
in sub rule (20) of rule 56, in whole or part there of or failed to
maintain the record of stored mineral, he shall be liable to penalties
under the Act and also premature determination of mining contract
in terms of sub rule (1) of Rule 59 of the said rules.

11. Restrictions of mining operations above Ground Water

Table:

A safety margin of two meters shall be maintained above the
ground water table while undertaking mining and no mining
operations shall be permissible below this level unless a specific
permission is obtained from the competent authority in this behalf.

12. Restrictions of surface operations:

No mining operations shall be undertaken in any area
prohibited by any authority or by the orders of any Court.

13. No mining operations without retiuisite clearance:

The contractor shall not undertake any mining operations in
the area granted on mining contract without obtaining requisite
clearance from the competent authority as required for undertaking
mining operations.

P:S: BUILDTECH

2

Prop ( As Sur

(As Surepyy DiréTor GAneral,

Kl ot Mines and
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Part - Il

Covenants of the contract

The contractor hereby covenant with the Government as follows:-

1. Surface rent:

The contractor shall pay for the surface area occupied by him,
surface rent at the rate as per the provisions contains in Chapter 9
of The Haryana Minor Mineral Concession, Stocking, Transportation
of Minerals and Prevention of lllegal Mining Rules, 2012.

Z Security deposit:

(a)

In case of mining contract granted through

competitive bid/ auction under rule 22 :—
25% of the annual bid amount/rate of contract
money. The security amount to be deposited as per
following :—

(i) 10% as initial bid security at the time of auction;

3. Mode
(a)

p.S. BUILDT

and

(i) 15% of the annual bid amount before
commencement of mining operations or before the
expiry of period allowed, which shall not be more than
12 months, whichever is earlier :

Provided on enhancement of the contract money after
expiry of every three year period of contract the
contractor shall deposit the balance amount of security
so as to up-scale the security amount equal to 25% of
the revised annual contract money as applicable for
one year with respect to next block of three years.

of payment of contract money and surface rent:

The contractor shall deposit one advance installment of
contract money before commencement of mining
operations or before the expiry of period allowed,
which shall not be more than 12 months, whichever is
earlier along with 15% of the balance security amount

as per clause 2 above.
&P (As Surety) &

Prop-

4

(As 9!_1r9ﬁ;3' Direfor Ggneral,
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The contractor, during the subsistence of the contract,
in advance to

shall pay
installments of the
said land given to
following schedule:-

the Government the
contract money in respect of the
him on mining contract as per

Serial
number

Value of Annual
contract money

Periodicity of payment

2

3

@

Up to Rs. 10.00

lakhs.

Lump-sum in advance after
adjustment of the amount
Deposited along with the security
amount.

(i)

Above Rs.10.00
lakhs and upto Rs.
50.00 lakhs.

In four quarterly installments in
advance on the 1st of April, 1st of
June, 1st of September and 1st of
December of the year.

(iii)

Above Rs.
lakhs.

50.00

In  monthly installments in
advance.

Note: The amount of one advance installment deposited at the time
of commencement of the mining operations or within time
allowed for the same shall be adjusted in a manner that the
subsequent installments are payable for a full calendar
month/quarter/year, as the case may be.

4, Amount to be deposited on account of Fund

Where the contractor is operating the area, he shall also pay
an additional amount, equal to 10% of the due contract money,
whichever is more along with amount of installments on account of
dead rent or royalty, towards the Fund.

5.  Interest on delayed payments.

In case of any default in payment of the installments of
contract money/ contribution to the Fund on the due date(s), the

amount would be payable along with interest at the following rates:

Serial
Number

Period of delay

Rate of Interest applicable

(i) *

If paid within a period

| pf 7 days from the due

A grace period of up to 7 days is
allowed without any interest
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Serial Period of delay Rate of Interest applicable

Number
date =

(i) If paid after 7 days but | 15% on the amount of default for
up to 30 days of the | the period of default including the
due date grace period;

(iii) If paid after 30 days | 18% on the amount of default for
but within 60 days of | the period of default including the
the due date grace period;

(iv) Delay beyond 60 days | It would amount to a 'breach’,
of the due date invite action for termination of

the contract and the entire
outstanding amount would be
recoverable along with interest
calculated @ 21% for the entire
period of default.

6. ‘Working of newly discovered minerals :

If any minor mineral, not specified in the contract, is
discovered in the contracted area, the contractor shall report the
discovery without delay to the Government and shall not win or
dispose of such minor mineral without obtaining a separate mineral
concession therefore. If he fails to apply for such a mineral concession
within 6 months from the discovery of the minor mineral, the
Government or the authorised officer may give the mineral

_concession in respect of such mineral, to any other person:

Provided that the Director or an officer authorized in this
behalf, on being satisfied that the availability of such minor
mineral(s) is not of sufficient quantity and quality and no separate
long term mineral concession is required for the newly discovered
minor minerals(s), may allow the contractor by issuing separate
permit in Form ‘PIM2’ for the disposal of specific quantity of such
newly discovered minor mineral(s) on payment of advance royalty at
the rates prescribed in the First Schedule and other amounts as
specified under sub rule (2) of Rule 35 of the said rules, for the period
not exceeding thirty days at one time. The royalty payable on the
newly discovered minor mineral(s) shall be in addition to the
contract money for the mineral already granted on contract :

P.S. BUILDTECH
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Provided further that in case contractor further apply for
disposal of such mineral(s), and the Director or any other officer
authorized by him is satisfied that such minor mineral(s) is still
available in the area, he may further grant subsequent permission(s):

Provided further that the grant of such permit may be refused
for reasons to be recorded in writing.

7 To commence mining operations within 180 days and
carry them on properly:

Unless the Government for sufficient cause allows otherwise,
the contractor shall commence mining operations 180 days from the
date of execution of the contract and shall thereafter conduct such
operations in a proper, skilful and workman like manner.
Explanation:- For the purpose of this clause, mining operations shall

include the erection of machinery laying of a tramway
or construction of a road in connection with the
working of the mine.

8. To erect and maintain boundary pillars :

The contractor shall at his own expenses, erect and at all times
maintain and keep in good repairs boundary marks and pillars
according to the plan annexed to the contract. Each of the pillars
should be numbered and every pillar shall have GPS reading.

9, Accounts:

The contractor shall keep correct accounts showing the
quantity and other particulars of all minerals obtained from the
mines and the number of persons employed therein and a complete
plan of the mine and shall allow any officer authorised by the
Government or the Central Government in that behalf to examine at
any time any accounts and records maintained by him, and shall
furnish to the Government or the Central Government with such
information and returns as it may require.

10. To allow facilities to other lessees etc. :
The lessee shall allow existing and future contractor of any

land which is comprised in or adjoins or is reached by the land, held
by the lessee, reasonable facilities for access thereto.

P.S. BUILDTEGH (AZSW
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11. To allow entry to officers :

The contractor shall allow any officer authorised by the
Government and the Central Government to enter upon any building,
excavation or land comprised in the contract for the purpose of
inspecting the mines.

12. Returns : -The contractor shall :—

(a) submit a return in form ‘MMP1’ by the 7th of every month
to the Director and also to other officer (s) specified in that form
giving the total quantity of minor mineral(s) raised and dispatched

from the contracted area in the preceding calendar month and its
value ;

(b) also furnish a statement giving information in Form
‘MMP2' by the 15th April every year to the Director and to other
Officer(s), specified in that form regarding quantity and value of
minor mineral obtained during last financial year, average number of
regular labourers employed (men and women separately) number of
accidents, compensation paid and number of days worked separately.

13. To strengthen and support the mines:

The contractor shall strengthen and support to the satisfaction
of the Railway Administration or the State Government, as the case
may be any part of the mine which in its opinion requires such,
strengthening or support for the safety of any railway, bridge,
national highway, reservoirs, canal, road or any other public work or

building.
14. Notice for use of explosives, etc:

The contractor shall immediately give notice in writing in
Form ‘IMSE1’ to the following:

1. The Controller General, Indian Bureau of Mines,
Government of India, Nagpur; '

2. The Chief Inspector to Mines, Govt. of India, Dhanbad;

3. The Director, Mines Safety, Govt. of India, Gaziabad;

4. The Regional Controller of Mines, Indian Bureau of Mines,
Dehradun;

5. The Director; Mines and Geology, Haryana

6. The District Magistrate of the District concerned; and

P.S. BUILDTECH (A LS%
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7. The Assistant Mining Engineer/Mining Officer of the
District concerned as soon as:
(a) The working in the mines extends below superjacent
ground; or
(b) The depth of any open cast excavation measured from
its highest to the lowest point reaches six metres; or

(c) The number of persons employed on any day is more
than 50; or
(d) Any explosives are used.

15. Maintenance of Sanitary conditions:

The Contractor shall maintain sanitary conditions in the area
held by him under the contract.

16. To pay compensation for damage and indemnify the
Government:

The contractor shall make and pay such reasonable
satisfaction and compensation for all damage, injury or disturbance
which may be done by him in exercise of the powers granted by the
contract and shall indemnify the Government against all claims which
may be made by third parties in respect of such damage, injury or
disturbance.

17. Application of all Acts, Rules and Regulations to this
contract:

The contractor shall abide by the provisions of Mines Act,
1952, Inter-state Migrant Workmen (Regulation and Employment
and conditions of service) Act, 1979 and the rules and regulations
framed there under and also the provisions of other labour laws both
Central and State as are applicable to the workmen engaged in the
mines and quarries relating to the provisions of drinking water, rest
shelters, dwelling houses, latrines and first-aid and medical facilities
in particular and other safety and welfare provisions in general, to
the satisfaction of the competent authorities under the aforesaid Acts,
Rules and Regulations and also to the satisfaction of the District
Magistrate concerned. In case of non compliance of any of the
provisions of the enactments as aforesaid, the Director may terminate

the mining contract by giving one month’s notice with forfeiture of
security deposited or: S

(As Surety) | /

41
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Provided that the contractor shall carry out mining operations
in accordance with all other provisions as applicable for undertaking
mining including the provisions of Forest (Conservation) Act, 1980
and Environment (Protection) Act, 1986 and the rules made there
under.

18. Toreportaccident:

The contractor shall without delay report to the Deputy
Commissioner of the district concerned and the Director or any other

officer authorised by him, any accident which may occur at or in the
contract area.

19. Delivery of possession of land and mines on the surrender
or sooner determination of the contract:

At the end or sooner determination or surrender of the
contract, the contractor shall deliver up the said lands and all mines
(if any dug there) in a proper and workable State, save in respect of

any working as to which the Government might have sanctioned
abandonment.

20. To provide electronic weighing machine:

The contractor shall provide and at all times keep at or near
the pit-head at which the said mineral shall be brought to bank a
properly constructed and efficient weighing machine and shall weigh
or caused to be weighed thereon all the said minor minerals from
time to time brought to bank, sold, exported and converted products,
and shall at the close of each day cause the total weights, ascertained
by such means of the said minor minerals, ores, products, raised, sold,
exported and converted during the previous twenty four hours to be
entered in the aforesaid books of accounts. The contractor shall
permit the Government at all times during the said term to employ
any persons to be present at the weighing of the said minor minerals,
as aforesaid and to keep accounts thereof and to check the accounts
kept by him. The contractor shall give 15 days previous notice in
writing to the Officer-in-Charge District Yamuna Nagar of every
such measuring or weighing in order that he or some officer on his
behalf may be present thereat.

p.S. BUILDTECH
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21. ‘To secure pits shafts not fill them up :

The contractor shall well and properly secure pits and shafts
and will not without permission in writing, will fully close, fill up or
close any mine or shaft.

22. Not to enter upon or to commence operations in the
reserved or protected Forest:

The contractor shall not enter upon or commence any mining
operations in any reserved or protected forest comprised in the
contracted area except after previously obtaining permission in
writing of the Chief Conservator of Forests, Haryana.

23. To respect water rights and not injure adjoining property:

The contractor shall not injure or cause to deteriorate any
source of water, power or water supply and shall not in any other
way render any spring or stream or water unfit to be used or to do
anything to injure adjoining land, villages or houses.

24. Stocks lying at the end of the contract: -

(a) The contractor on expiry of the contract period (successful
completion of the contract) shall remove already extracted all of the
mineral from the premises of the quarry within a period of seven
days. In case any quantity of the already extracted mineral, in the said
land is left undisposed off and is not removed within seven days from
the date of expiry of the period of contract the same shall be deemed
to be the property of the Government who may dispose it off in any
manner it may like without pay anything thereof to the contractor.

(b) The contractor on the termination or sooner
determination of the contract.shall not remove extracted mineral
from the premises of the contracted areas. All extracted minerals in
the said lands left over un-disposed after the termination or
determination of contract shall be deemed to be property of the
Government who may dispose it off in any manner it may like without
pay anything thereof to the contractor.

25. Payment of taxes:

The contractor shall duly and regularly pay to the appropriate
authority all taxes, cesses and local dues in respect of the contracted
area, said minor minerals or the working of the mines.

P.S. Bw ?SW
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26, Payment of additional amount for reclamation/
restoration:

wherever mineral concession are granted for any newly

discovered mineral, the contractor shall also deposit/pay additional

amount equal to 10% of the amount of royalty/contract
money/permit money as the case may be, along with the payment of
royalty or permit fee for such mineral, whichever is more, by the 7th
of every month, in a joint account to be operated with the officer
incharge concerned to ensure the compliance of the Reclamation &
Restoration works. This additional amount shall be refunded after
satisfactory Reclamation/ Restoration of the area after mining in
accordance with the Mire Closure Plan :

Provided that in case the contractor fails to reclaim/ restore
the area as per mining plan to the satisfactions of the Government,
the amount deposited in the joint account shall be forfeited and used
for the restoration of the area by the department:

Provided further that in case no rehabilitation position of the
mine comes during the tenure of the mining contract, the amount so
deposited shall be kept by the Government in the mining area
development fund for future use as and when the mine reaches to a
stage requiring restoration and rehabilitation.

27.  Assign sublet or transfers of the contract:

The contractor shall not assign, sublet or transfer the contract

to any person without obtaining prior permission in writing from the
Government.

28. Fencing of working place:

If a working place is found to be unsafe all persons shall be
withdrawn by the contractor immediately from the dangerous area
and all access to such working place except for the purpose of
removing the danger or saving life shall be prevented by securely
fencing the full width of all entrances to the place, at his own cost.

p.S. BUILDTECH o
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29. Fencing of excavation after termination or sooner
determination of the contract:

The contractor on termination or sooner determination of the
contract shall at his own cost, suitably fence the excavations for
safety as instructed by the Director or the Assistant Mining Engineer/
Assistant Geologist/ Mining Office concerned.

30. Felling of trees:

The contractor shall not fell or cut any tree, standing on the
land wherein the quarry is located without obtaining prior
permission in writing from the Collector of the District concerned or
Chief Conservator of Forests, Haryana, in respect of Forest areas, as
the case may be and paying its price fixed by him.

31. Security deposit shall carry no interest:

The security deposited by the contractor shall not carry any
interest.

32. Government not responsible for loss to contractor:

The Government shall not be responsible for any kind of loss
to the contractor.

Part-1V

Rights of the State Government

1. The Government may Suspend/terminate/Cancel the
contract:

The Government shall have the right to prematurely terminate
the contract

(@)  If the contract money or royalty or surface rent or any
other amount due to the Government are not paid;

(b) if any of the terms and conditions of the contract
agreement or conditions of grant or permission to
undertake  mining by any  other  statutory
authority/Competent authorityis violated;

Prop.
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(c)  if any of the provisions of these rules and other laws both
Central and State as are applicable to mines and minerals,
are not complied with:

Provided that no orders of suspension/termination of the
contract shall be passed by the Director or an officer authorised by
him without giving reasonable opportunity to show cause and
following the procedure prescribed in the Rules :

Provided that in case of default in payment of Government
dues such as contract money/royalty, dead rent or any other dues
payable under these presents, the contract may be terminated by the
Director or any officer authorised by him without affording hearing
to the contractor after serving upon a notice to make good the
payment within thirty days :

Provided further that the authorised officer may also at any
time after issuance of the notice for default on account of

nonpayment of dues, enter upon the said premises and detain all or

any of the mineral or movable property therein and may carry away,
detain or order the sale of the property so detained, or so much of it
as will suffice for the satisfaction of the contract money or rent or
royalty or both dues and all costs and expenses occasioned by the
non-payment thereof.

A Determination of contract in public interest:

The Government may by giving six months prior notice in
writing determine the contract if the Government consider that the
minor mineral under the contract is required for establishing an
Industry beneficial to the public:

Provided that in the State of National Emergency or war, the
contract may be determined without giving such notice.

3, Right of pre-emption :

The Government shall from time to time and at all times
during the terms of contract have the right (to be exercised by notice
in writing to the contractor) of pre-emption of the said mineral(s)
and all products thereof lying in or upon the said lands hereby
demised or elsewhere under the control of the contractor and the

: " Lcs ‘actor shall deliver all minerals or products thereof to the
p-s- BU &SMJ
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Government at current market rates in such quantities and in the
manner at the place specified in the notice exercising the said right.

4. Penalty for not allowing entry to officers:

Ya

If the contractor or his transferee or assignee does not allow
any entry or inspection under clause 9 of part-Il1, the Government
may cancel the contract and forfeit in whole or in part the security
deposit paid by the contractor under sub rule (2) of Rule 22, as the
case may be of the Rules.

l : 5 Compensation and acquisition of land of third parties
: thereof:

In case the occupier(s) or owner(s) of the said land refuses
his/ their consent to the exercise of the rights and powers reserved to
the Government and demised to the contractor under these presents,
A the contractor shall report the matter to the Assistant Mining
: Engineer/ Assistant Geologist/ Mining Officer who shall request the
Collector of the district concerned to direct the occupier(s) or
owner(s) to allow the contractor to enter the said lands and to carry
out such operations as may be necessary for working the mine, on
payment in advance of such compensation to the occupier or owner
by the contractor, as may be fixed by the Collector under the Land
Acquisition Act, 1894.

6. Suspension of mining operations:

-

The Director may order to suspend the mining operations
after serving a notice to the contractor, in case, the following
® L) violations are noticed:-

(a) unsafe and unscientific mining;

T & § (b) non operations of weighbridge;

<4 oy -] () non providing of safety appliances to the workers;

\ . (d) non payment of compensation to the surface owners;
(e) non submissions of monthly returns;

In case of violations of the aforesaid conditions and also any
¥ other terms and conditions of the agreement deed and the provisions
b : of the rules, the Director may give a notice to the contractor to

remedy the violations within a period of 15 days from the date of
issue of the notice. In case, the violations pointed out through notice,
are not remedied within the stipulated period of 15 days, the Director
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may after affording an opportunity of being heard to the contractor,
order the suspension of the mining operations till such time, the
defaults/ defected are removed by the lessee within the time frame
(within a maximum period of six months) granted by the Director.
During the period of suspension of mining operations, the contractor
will be allowed only to undertake rectification work for removal of
the defects and shall not dispose off the mineral. During the
suspension period, the contractor shall be under the obligation to
deposit the amount of the dead rent on the due dates.

On satisfactory removal of the defects, the Director may
revoke the suspension orders with or without any modification. Non
removal of the defects/ defaults during the suspension period and
within the time allowed by the Director, shall lead to premature
termination of contractor.

Part-V
General
;i Cancellation:

The contract shall be liable to be cancelled by the Director if
the contractor cease to work the mine for a continued period of 180
days without obtaining written sanction of the Government.

Z Notices:

Every notice by these presents required to be given to the
contractor shall be given in writing to such person resident on the
said lands as the contractor may appoint for the purpose of receiving
such notices and if there shall have been no such appointment then
every such notice shall be sent to the contractor by registered post
addressed to the contractor at the address recorded in this contract
or at such other address in India as the contractor may from time to
time in writing to the Government designate for the receipt of notices
and every such service shall be deemed to be proper and valid service
upon the contractor sand shall not be questioned or challenged by
him.

3. Recovery of Government dues as arrears of land revenue:

Without prejudice to any other mode of recovery authorised
by any provision of this contract or by any law, all amounts, falling
due hereunder against the contractor may be recovered as arrears of
land revenue under the law in force for such recovery.

BUILDTESC“ i?sfl@w
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4, Forfeiture of property left more than three months after
expiry or determination of contract:

The contractor should remove his property lying on the said
lands within three months after the expiry or sooner determination
of the contract or after the date from which any surrender by the
contractor of the said lands under rule 25 of the rules becomes
effective, as the case may be, the property left after the aforesaid
period of three months shall become the property of the Government
and may be sold or disposed of in such manner as the Government
shall deem fit without liability to pay any compensation therefore, to
the contractor.

5. Security and forfeiture thereof:

(a) the Director may forfeit the whole or any part of the
amount deposited as security under this contract, in case the
contractor commits a breach of any covenants to be performed by the
contractor under the contract.

(b) Whenever the said security deposit or any part thereof or
any further sum hereafter deposited with the Government in
replenishment thereof is forfeited under sub clause (a) or applied by
the Government under the contract (which the Government is hereby
authorised to do) the contractor shall immediately deposit the
deficient amount thereof to bring the amount in deposit with the
Government up to the requisite amount of security at that point of
time of contract.

(¢) The rights conferred to the Director by clause (a) shall be
without prejudice to the rights conferred on the Government by any
other provision of this contract or by any law.

(d) On such date as the Director may decide within twelve
calendar months after the determination of this contract or refusal of
any renewal thereof, the amount of security deposit paid in respect of
this contract in case is the same is otherwise not forfeited or is not
required to be detained for any other purposes mentioned in this
contract shall be refunded to the contractor. No interest shall run on
the security deposit.

p.S. BUILDTRCH (As Surety)
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6. Survey and demarcation of the area:

When a mining contract is granted by the Government
4 arrangement shall be made, if necessary, at the expense of the
3 contractor, for the survey and demarcation of the area granted under
the contract. The contractor shall have to bear actual expenses of the
staff deputed for the work. Actual expenses will include travelling
allowances, daily allowances and salary of staff plus 10 percent as

instrument charges.

7 Surrender of a mining contract by the contractor:

p: 2 The Government may accept the request of the contractor for
surrender of a contract or part thereof in cases where it is established
that it has not been found feasible to operate the contract grant for
§ whatsoever reasons subject to the condition that the contractor :
j (i) has been regular in furnishing the production returns
as required in terms of the contract agreement;

(i)  has been taking the requisite steps for the progressive
mine closure plan as per the conditions of the contract
grant;

(iii) is not in default of payment of any dues of the
Government as on the date of making such application
and undertakes to pay all such dues till the date of
expiry of the notice period either in cash in advance or
by way of adjustment of the security or both :

Provided that in case the contractor makes an application for
surrender of part area of the contract, it shall not result in any
prorated reduction of the contract money and the rate of contract
money payable and applicable for the entire area at the time of such
application shall remain intact.

" 8. Penalty for repeated breaches:

In case of repeated breaches of covenants and agreements by
the contractor for which notice has been given by the Director or
officer authorised in this behalf in accordance with sub-rule (1) of
rule 73 and Jor sub rule(l) of rule 74 on earlier occasions, the
Government without giving any further notice, may impose such
penalty not exceeding twice the amount of security deposited.
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% Obtaining Sale Tax number:

The contractor shall get himself registered with the
commercial Taxes Department of Haryana State and shall obtain the
Sales Tax number.

10, Overriding effect:

Unless otherwise specifically provided, it is agreed that this
deed shall be governed by the provisions of the Mines and Minerals
(Development and Regulation) Act, 1957 (67 of 1957) and the rules
made thereunder. The provisions of the Act and the rules shall prevail
over the terms and conditions of the agreement.

P.S. BUILDTECH
\

Directo
Signature of the AR achoE: For 498567 D BN Bovernor
(M/s P. S. Buildtech) of Haryana.,
(Auth Signatory)
Witness :- Witness :-

ik (oouwes Conng el

(ALANP L AR DG M LG H=, ).
H 764, z'iawfv\/ af " i

Jefaoflts IV iwuqﬂ,,
@)

2. 2R e [rnicasr Olexde)
{ SOBMAGA b\m@mk ,EV ,u[f % % Darmeg U
(e NMWWW';'& &:\\m e

Signatu!:e of surety:-m,gc"_q UP' L - dlrigen,

Witness:- Cays o E As Surem

As Surety) | ) [,_/fxem(\/‘
. PR

SEEMA RAN|) aif

64, BoSandk nlagere ¢ iR oD

'j'oaacuw L‘lmrm.momﬁam) P A DeatufiHead ,,

Tele Jupalbad YWH

Page 25 of 25



:

313 i

Annexure R-10/3

Annexure 4

Registered Post

From

\_7/

Subject:

2 Vide

The Director General,
Mines and Geology, Haryana,
30 Bays Building, Secter-17, Chandigarh.

Sh. Kulvinder Singh S/o Trilochan Singh
(Prop of M/s P.S.Buildtech)
34-Vishal Nagar, Yamunanagar-135001.

Memo No, DMG/HY/MP/Jathlana Block/YNR B-12/2015/ g ' ' fa)
Dated Chandigarh, the |- £- Qo g

Submission of Mining Plan including Progressive Mine Closure Plan for
Boulder, Gravel and Sand Mine for Jathlana Block/YNR B-12, District
Yamunanagar, comprising an area of 101.27 hectares - M/s P.S.Buildtech,

Yamunanagar.

.......

Reference your letter dated 06.06.2016 on the above noted subject.

letter under reference, the Mining Plan along with Progressive Mine

Closure Plan in respect of an area of 101.27 hectares of land in village Jathlana Block /YNR
B-12, district Yamunanagar was submitted for approval.

o In exercise of the powers conferred by Sub Rule 4A of Rule 22 of the Mineral
Concession Rules 1960 read with the State Government order No. 1/7/103-21BII-96 dated
25.2.2003, | hereby approve the above said Mining Plan along with Progressive Mine Closure
Plan in respect of Boulder, Gravel and Sand Minor Minerals over an area of 101.27 hectares
of land situated in village Jathlana of district Yamunanagar. This approval is subject to the
following conditions:-

(M

(i)

(1)

(iv)

That this Mining Plan and Progressive Mine Closure Plan is approved
without prejudice to any other laws applicable to the mine/area from time
to time whether made by the Central Government or State Government or
any other authority;

That this approval of the “Mining Plan alongwith Progressive Mine Closure
Plan” of Mining does not in any way imply the approval of the State
Government in terms of any other provisions of the Mines and Minerals
(Development & Regulation) Act, 1957 or Haryana Minor Mineral
Concession, Stocking, Transportation of Minerals and Prevention of Illegal
Mining Rules, 2012 or any other law including Forest (Conservation) Act,
1980 and Environment Protection Act, 1986 and rules framed there under;

That this “Mining Plan along with Progressive Mine Closure Plan™ is being
approved on the basis of data provided by you. In case, at any point of
time any ambiguity in the same is found, the approval will be revoked with
suspension of the mining operations and will be allowed to resume
operation only after modification/rectification of the same, if so required.

That this “Mining Plan élong—Wlth‘ “Progrgssive’ Mine Closure Plan” is
approved without prejgi;e;t_o any other.ordenor direction from any court
ti

of any competent jurisdfction” and. is for a-périad of five years only and

shall not be make you ehtijled for any extensi he lease period;
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(v) That all the norms and provisions as envisaged in the Mining Plan would be
achered to during the working of mine; and

(VI)  That the Financial Assurance of Rs. 11,35,050/- (Rs. Eleven lac thirty five
thausand fifty only) as réquired under the provisions of Rule 71(6) of
“Haryana Minor Mineral Concession, Stocking, Transportation of Minerals &
Prevention of ltlegal Mining Rules, 2012, shall be furnished within a period
of 60 days or before start of mining operations, whichever is earlier,

R

Encl: Mining Plan & Progressive : State Mining Engineer,
Mine Closure Plan (2 copies) for Director General, Mines and Geology,
Haryani.

Registered Post
Endst. No. DMG/HY/MP/ Jathlana Block/YNR B-12/2015/ Dated:

long with a copy of the dully approved Mining Plan and Progressive Mine

A copy a
Closure Plan is forwarded to the Director Mines Safety, Room No. 201-203, 2™ Floor,
B-Block, CGO Complex-Il, Hapur Road, Ghaziabad for information and necessary action.

- -

Encl: Mining Plan & Progressive State Mining Engineer,

Mine Closure Plan for Director General, Mines and Geology,
Haryana.

Registered Post

Endst, No. DMG/HY/MP/ Jathlana Block/YNR B-12/2015/ Dated:

A copy along with a copy of the dully approved Mining Plan and Progressive Mine
Closure Plan s forwarded to the Mining Officer, Mines and Geology Department,
Yamunanagar for information and necessary action,

Encl: Mining Plan & Progressive State Mining Engineer,
Mine Closure Plan for Director General, Mines and Geology,

Haryana,
Endst. No, DMG/HY/MP/ Jathlana Block/YNR B-12/2015/ Dated:

A copy is forwarded to Shri S.N. Sharma, House No, 282, Sector 11-D, Faridabad -
121 001 (Haryana) w.r.t. his letter dated 06.06.2016 for iAformation and necessary action.

> — =4 -
.o State Mining Engineer,
Q Director General, Mines and Geology,
m‘ Haryana.
PG
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o Annexure R-10/4

No. J-11015/05/2016-IA.II (M) |
‘Government of India !

of Environment, Forest and Climate Change \
Impact Assessment Division ' Ll

N 39*‘-‘ 00' 35 3" E77° 15 33" Pillal’- H N 30¢ 0
00" 20" [£77° 16’ 00”; Pillar- J: N 30° 00" 12" |
§ 3’ 19" E??° 15' 13 57 Plllar- L: N 30¢ 00" 9"‘ E??ﬂ

as considered in EAC meeting held on ;anu iy 20- 22,
rm of Reference for undertaking detail EIA Study. ToR
vide letter No J-11015/5/2016-IA. TI(M) dated 08.
nitted the EIA/ EMP Report online to Ministry for

: after conducting Public Hearing. '| :
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éferred the Proposal for want of following information: (i) The replenishment study
{ shall be done and report shall be submitted. (i) The evacuation gates w.r.t.
haulage road and detailed traffic analysis shall be submitted. (ii) The Disaster
Management Plan of the area shall be submitted. (iv)The Transportation plan and
Plantation programme is to be revised with budgetary provisions.

4. The Project Proponent submitted the information online therefore the
proposal was considered in the EAC meeting held during 19-20 September 2016..
The Committee deliberated at length the information submitted by PP and deferred
the Proposal for want of following information: (i) The scientific replenishment
study shall be done and report shall be submitted. (i) The evacuation gates w.r.t. :
haulage road and detailed traffic analysis shall be submitted. (iif) The Disaster

Plantation programme is to be revised with budgetary provisions.

ST The Project Proponent submitted the information online therefore the

* proposal was considered during the EAC meeting held during 15-16 December
_ 2016. Based on the information furnished and discussion held, the Committee
* noted that there were other contiguous mining projects of similar mineral upstream
~and downstream. The Committee was of the opinion that 20% of the capacity be
reduced as replenishment will be affected because of three contiguous projects.
" After deliberation the committee recommended the EC for the reduced capacity of
36 Lakh TPA. The Committee also noted that in case of Lol, there were CWP's
pending in the Hon'ble High Court of Punjab and Haryana and recommended the EC
ba“ﬁed on the current status of the said CWP's

' The copy of LOI is issued by Department of Mines & Geology, Govt. Of
aryana  vide Letter no. DMG/HY/Cont./Jathlana  Block /YNR  B-
2/2015/10070dated 30.11.2015. Life of mine is 10 years. The Mine plan was
wed by Department of Mines and Geology, Haryana vide letter no.
5/HY/MP/Jathiana Block/YNR B-12/2015/3110 dated 10.06.2016. The proposed
oject is for mining of Sand by open cast semi-mechanized at Yamuna river
sil-Radaur and Distt-Yamuna Nagar, Haryana with proposed production
apacity of 45,00,000 TPA of Sand. The total geological reserve is 60,76,200
etric Tons and total mineable reserve is 45,40,200 Metric Tons. Mine lease area
be worked in blocks and the ultimate depth will be 3 m. The replenishment
_ with respect to the production capacity was analysed as per the Dandy-Bolton's
equation. Sand will be transported by trucks of 25 Tons capacity and 200 dumpers
- will be deployed for transportation of minerals. Total water requirement for the

et

. project is 70 KLD. Total man power requirement for the project is 120.

SR 7. It was reported by the Project Proponent that no National Parks/Wildlife
shiE oo - Sanctuaries/Biosphere Reserves/Wildlife Corridors/Tiger/Elephant Reserves are

 located within 10 km radius of the proposed Mining Lease boundary. There are one
" Protected Forests within 10 km radius study area. The conservation plan for
Schedule-1 species, Pavo cristatus, Herpestes edwardii and Macaca mulatta was
" also submitted. Baseline data was collected for the winter season (December to
February, 2016). All the parameters of monitoring data i.e. Air, Water, Soil and
~ Noise were found within permissible limit. The public hearing was held on
.Z&.QS:;ZU-IB at Jathlana, Yamuna Nagar, Haryana. The public hearing was presided
i . over by Shri S.S. Phulia, Deputy Commissioner, Yamunanagar. This project will
. enhance the opportunities of employment for the local villagers. It is proposed to

Environmental Clearance to M/s Sh. Kulvinder Singh $/a Sh. Trilochan Singh M/s P.S, Buildtech
Page 2 of 1B

Management Plan of the area shall be submitted. (iv) The Transportation plan and |

55
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11000 N
inal trees during the mining plan period.
8. The Project Proponent reported that the public hearing was held on
. 24.05.2016 at Jathlana, Yamuna Nagar, Haryana. The public hearing was presided
~over by Shrl §.5. Phulia, Deputy Commissioner, Yamunanagar. This project will
nhance the opportunities of employment for the local villagers. It Is proposed to
- plant 1000 Nos. per annum of native species along with some fruit bearing and
~ medicinal trees during the mining plan period. |

L R

RO The project cost is 12 Crore and a budget of Rs. 30.00 Lakhs for
~ Environmental Social Responsibility, budget for conservation of biodiversity is Rs.
- 9.10 Lakhs, budget of Rs. 15.00 Lakhs for Occupational Health and Safety and

M f Rs. 36.00 Lakhs for EMP will be incurred by Project Proponent to address
Il social, physical, ecological and environmental issues. There is no court case.
¥t ainst this project, however there is a court case In the matter of Mfs Om

rals v/s State of Haryana and others [CWP No. 7991 of 2014], wherein the

: The Ministry of Environment, Forest and Climate Change has examined the
sal in accordance with the Environmental Impact Assessment Notification,
nd hereby accords the environmental clearance under the provisions thereof

S. Buildtech, located at near Village- Jathlanaand Dh

Y ’ cadliy 1 15 r‘ .I i
= \ ur, District - Yamuna Nagar, Haryana for production capacity of

PA(ROM) of Sand minor mineral in ML area of 101.27hectars subject to
kﬂ ce of the followings terms and conditions and environmental safeguards

Environmental clearance is granted subject to final outcome of Hon'ble
Supreme Court of India, Hon'ble High Court of West Bengal, Hon'ble

iy

4 ‘This Environmental Clearance is subject to obtaining requ it B

~ Clearance from the Standing Committee of National Board for wildlife, if any,
©oas 'q_pﬁg_ﬁcab-te for this Mining project. Eiia

- conditions stipulated therein,

f sand available each year within the leasehold of ECL for mining

| be 1.65 million m®of sand whereas the extraction is 1.5 million
d. Project Proponent shall decrease / stop the mining of sand, in

Clearance to M/s Sh. Kulvinder Singh S/0 Sh. Trilochan Singh M/s P.S.

g

0 Nos. per annum of native species along with some fruit bearing and .

had challenged the demand/levy of stamp duty on execution of
Agreement). The State Government (Dept. of Mines and Geology) has
)1 subject to the outcome of this case. The above mentioned case is still
before Hon'ble Punjab and Haryana High Court for adjudication, It was

aw

NGT and any other Court of Law, if any, as may be applicable to this G

The '??fo]_gact Proponent shall obtain Consent to Operale fro}n the Stata BEES
Pollution Control Board, West Bengal and effectively impl.ement-l;'aﬂ“t':hé‘ SREERIE R

3 ' F y [} . P ;
‘Proponent has made the replenishment study and tolal replenished

56

""" that the Project Proponent has not filed any court case against any. £ LG
= ent neither he is a party in this case. minor AR

ve mentioned proposal of Sh. Kulvinder Singh S/o Sh. Trilochan IRRNES
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 case the replenishment is lower than the approved rate of production, till the
 replenishment is completed.
~ (v) Project proponent shall appoint an Occupational Health Specialist for Regular
e :a{'xd_ periodical medical checkup and once in siX months and necagsaﬁf? R it e
- Tiedical || ‘carefpreventive  Measures under  taken accordingly. %
! Recommendations of National Institute for Labour for ensuring good 28
" occupational environment for mine workers would also be adopted. : ;

(i) Project Proponent shall appoint a Monitoring .Cummittée. to  m nitor the

et replenishment study, traffic management, levels of production, River Bank
~ erosion and maintenance of Road etc. . . &
y Transport of minerals shall be done either by dedicated road ortitshbp} b
ensured that the trucks/dumpers carrying the mineral should rmi: E;a%ﬁ‘li&iﬁgﬂiﬂ
to pass through the villages. | 3
ensure that the road may not be damaged
ineral and transport of minerals will be as p
ying with traffic congestion and den

t Proponent shali
ransportation of the m
Guidelines with respect to compl
l’lm lementation of Action Plan on the issues raised during the PUbﬁc art
Proponent shall complete all the tasks as per the Action Plan subm

Vit _.tﬁ'_é budgetary provisions during the Public Hearing. . - 1

jution due to transportation load on the environment will be R
ontrolled & water sprinkling will also be done regularly. Vehicles =~
only will be allowed to ply. The mineral transportation shall be
it through covered trucks only and the vehicles carrying the mineral - 4

1ot be overloaded. Project should obtain ‘pUC’ certificate for all the
sles from authorized pollution testing centre: Washing of all transport
' i be done inside the mining lease. ' - 5 s
be done within a distance of 7.5 meters from the periphery
elds if any.

1

ars has to be constructed to demarcate width of extraction of -
5% of River width from the bank with depth of 1.5m below the
and 1.2 m above the ground to observe its stability.

proponent shall also take all precautionary measures d wing |
ration for conservation and protection of endangered flora/fauna,

-gpﬁﬁted in the study area.

tion and sound at night at project site, disturb
human and animal population. Consequent sie

ect the health in the villages located close

tions have a right for darkness and '_ini'mé_'i 10iS

ponent must ensure that the biological clock
ghts/ masks away from th

bed limits

il

ithin the prescri fdr day

14 = o ¥
he minerals by road passing through the village s Il not

d should be constructed (say, leaving a gap o

of t

ypass' roa e |
rance to M/s Sh. Kulvinder Singh $/0 Sh. Trilochan Singh M/s p.S. Buildtech L b
" rageaoris
. i 'r“" -
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£ -impacl; of sound, dust and accidents could be mitlgated The g
Proponent shall bear the cost towards the widening and sﬁrengthen?hg gf‘ pike it
existing public road network in case the same is proposed to be used for the
Project. No road movement should be allowed on existing village oad T

_ network without appropriately increasing the carrying t‘;apacrm of such roads.

(xvi) At least 2.5% of the tatal cost of the project shall be &armaﬂqe ‘towards the
? Enterprise Social Commitment (ESC) based on local needs and mﬁh: Bk
‘with financial and physical breakup/details shall be prepared and submitted
to the Ministry’s Regional Office Dehradun. Implementation af such pwmgﬂ‘ ot o
SR gha!, be ensured accordingly In a time bound manner. .

Provision shall be made for the housing of cunstruqttorj labo \
vith all necessary infrastructure and facilities such as for coo
toilets, mobile STP, safe drinking water, medical health care, créc
- housing may be in the form of temporary structures to be

‘completion of the project.

Final Mine Closure Plan along with details of Corpus Fund shall
- submitted to the Ministry of Environment, Forest and Climate t_, nge
~inadvance of final mine closure for approvai

gt 2

__:g_df Environment, Forest and Climate ha$ mnstit:uwﬂ Gﬁm’iﬁé

Enviroff{ﬁiental Condiﬂons 1

In the case of private land not owned by the lea '

| concerned fand owner (s) for carrying out th
é-QPa.Faft_]Qn'.

| Stakeholder awareness and ability to raise con
| getting it to be addressed. |

Gl Puhlic Heanng The Proponent shall compieﬁe

|
1]

Implementation of Action Plan on the issues rai
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59

3

e Action Plan submitted with the budgetary pr
during the Public Hearing. ; Wb

Having valid lease and all the permits is very mdcﬁ"étf eded.

- | Panchayat, to check on traffic due a.:a wm@?rﬁaﬂeﬁ
g '?':wbmit an annual report on the same.

To establish a Monitoring Committee indddﬁxq Le@

i § l’r,he directions given by “the Hon'ble Suprreme

vide order dated 27.02.2012 in Deepak Kumar C
| Nos. 19628-19629 of 2009] and order dated 05.
the Hon'ble National Green Tnbuﬁal Efﬂ applic
171[2013 may be strictly followed.

All the provisions made and restrictians th ose
in the Minor Mineral Rule, shall be complied wltT
regarding Environment Management Prax:tﬂces s
management and Payment of compehsatinnl m iihe l&hd

owners. ' 4i

‘District level Survey Report should be prepé&r@ émﬂ MJ
suitable for mining and area prohibited f?r minfnvg EF,_ }
ldenﬁﬁed. [ e .-

i fie depth “of mining in ‘Riverbed shss.iyl 1;0; Ly  '. :
or water level whichever is less, prowdefd tha‘t ;
| Inspection Committee certifies about axcesﬁxe or |
| over accumulation of mineral in certain reaches a?.g__

channelization, it can go up to 3 meters on deﬁnﬁd retlins ﬁf . 2:

e o
it

the River. | ,

the approved rate of pmdm:tior\r then the rpmmg acti y /|

| production levels shall be decreased / Stﬂf.'lpeﬂ acﬁﬂﬂdfn@’f%ﬂ __ :
| the replenishment is completed. ! Bk ki

el ﬂl\mrbed level and not Iess than cine ale il ‘

ce to M/s Sh. Kulvinder Singh $/0 Sh. Trilach 'aﬁ-‘ﬁ__ﬁ_ﬁg@;ﬂhﬁi S,
3 L

T ot
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N |
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.....

| the River bank for mining.

14 | In mining from agricultural ficid a buffer of 3 mele
ol i
from the adjacent field. '

15 | Mining shall be done in layers of 1 meter dej
He i ponding cffect and after first layer l§ ¢
| will be repeated for the next layers.

- | 16 [ To maintain safety and stability of Riverbar
a9 of the width of the River whichever is
| intact as no mining zone. |
|'No stream should be diverted for the. puifpose of
No natural water course and/ or water

obstructed due to mining operations.

18 [No | blasting shall be resorted to in River minmg .
. permission at any other place.

| T R R

certified by the Sub-Divisional Level Gommltﬁaa er site

1 FMming should begin only after pucca pillar
~ [ boundary of lease area is erected at the cost.
;. holder after certification bv the mining ofﬁcia¢

of

ma#ms _"_:I —

60
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Vrhe EC Tolder shall keep a correct account of quantity of

mineral mined out, dispatched from the mine, mode of
transport, registration number of vehicle, person in-charge of
vehicle and mine plan. This should be ;;roduced before
officers of Central Government and State for inspection.

' For each _1niri!'_rlg_'i55m5'5_§ife the access should be controlled in

| a way that vehicles carrying mineral from that area are|

The State / District Level Environment Committee should use
technology like Bar Coding, Information and Communications
Technology (ICT), Web based and ICT enabled services,
mobile SMS App etc. to account for weight of mineral being
taken out of the lease area and the number of trucks mtwing'

“Thore should be regular monitoring of the mining activities in
the State to ensure effective compliance of stipulated EC
conditions and of the provisions under the Minor Mineral

Concessions Rules framed by the State Government.

land reclamation.
[Monitoring the| 23
Mining of
Mineral and its
Transportation
T
‘ tracked and accounted for.
25
| out with the mineral.
e
Voise 77
‘Management
28
~ [Air  Poliution | 29
it Dust
| Management done regularly.
30
it

1 Restricted working hours. Sand minin-é“o—pieration has to be

and controlled at source to keep within permissible limit.

Noise arising out of mining and processing shall be abated |

carried out between 6 am to 7 pm,

The pollution due to transportation load on the environment

will be effectively controlled and water sprinkling will also be

Air Pollution due to dust, exhaust emission or fumes during
mining and processing phase should be controlled and kept in

permissible limits specified under environmental laws.

The mineral transportation shall be carried out through

covercd trucks only and the vehicles carrying the mineral

shall not be overloaded. Wheel washing facility should be

- Environmental Clearance to M/s Sh. Kulvinder Singh S/o Sh. Trilochan Singh M/s P.S. Buildtech
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installed and used,

tn

i

The mining operations are to be dah ina
S0 that the operations shall .creat-e
the site,

| trees per hectare in area near lease. o

Restoration of flora affected by ',

immediately. Twice the number of f:rees destrovad hv mmf
to be planted preferably of Indigenous

| holder should plant and maintain for lease period al

I
Ll

No rmnmg lease shall be granted in the forest :
forest clearance in accerdance with the |

Forest Conservation Act, 1980 anﬂ thﬁ ’mﬁh x d;é.‘
thereunder. ’ i e

! Stdndmg Commfttee of National Board of Wild Life (NBWL]

'.:f_thA No 4500f2004 B i-»

Sensftwe Zone of the Protected Amg. mmmmﬁm sﬂ'k

¥ Spf’iﬂg sources should not be ﬁfmd

incorporated,

activities.  Necessary Protection measure

Removal, stacking and utilization of top soil. in
| should be ensured. Where top. soil cannot  be
| concurrently, it shall be stored separately

( keeping in view that the bacterial erganrlsm shnuld ﬂptma
| and should be spread nearby area.

uture use

I 1'; check soil erosion and control debris ﬂow ete. Bymnﬁtmﬂnﬂ i
engineering structures !
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40 |

Use of oversize material to control erosion and movement 'idf._r}:. i
sediments ' |

No overhangs shall be allowed to be formed due to mining |

=
and mining shall not be allewed in area where subsidence of
rocks is likely to occur due to steep angle of slope.

| areas.

No extraction of stone / boulder / sand in landshde prone ,

, 41
i
o & ka i ' 42
2 R
L. ' 43
2 | 44

| Site clearance and tidiness is very much neédﬁd I:p«_

Centrolled clearance of riparlan veget tion tT hetm

visual impact of mining. { ;

e

approved in Mining Plan.

Rubbish burial shail not be done in the Rivers,
Lk

The EC holder shall take all possible precauﬂanél_ﬁrthe
protection of environment and control of pollu't{!on'.-

Effluent d discharge should be kept to the mfmmum amd j
should meet the standards prescribed. |

| meters from a reservoir, canal or building, 25 meter from | t‘.he B

| roads except on special excmption by the Sub-DMstdnai ‘level i:'

| For carrying out mining in proximity to any ‘bridge or| :
embankment, appropriate safety zone (ncit less than 2 e

Mining sﬁall not beﬁndertakén ﬁ'l??ﬁ"ﬂh‘@ fea _ ]
200500 meter of bridge, 200 meter upstream and |
downstream of water supply / irrigation schbme, 100 metem
from the edge of National Highway and |raﬂway line, 50 e

edge of State Highway and 10 meters from the adga-ufothér A

Joint Inspection Committee. | _ L ,'

meters) should be worked out on case to dase basiis', l:'a'i'x'ing :
into account the structural parameters, Iocétfﬂn aspedts an;:l- ‘

flow rate, and no mining should be carried out in the sa
zone so worked out.
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51 [ Mining activities shall not be done for mine lease where |
mining can cause danger to site of flood protecﬁm woﬂ&, :

places of cultural, religious, historical, am:l archaoleglcalu'
importance. HE]

Vo Enhancement | 52 Vehicles used for transportation of sand are ta be perrnitte& it
| of Road Safety only with fitness and PUC Certificates. f

53 | Junction at takeoff point of approach road wrm‘ni*a
properly developed with proper width and geometr

54 “may not
damaged due to transportation of the m:neral and trans;mrt 23
of minerals will be as per IRC Guidelines with respect to |
complying with traffic congestion and densiw.; RIS

55 |No stacking allowed on road side along National lighways, | e |

56 | The Project Proponent shall undertake phaéeél restoration,
reclamation and rehabilitation of larid affected by mining and 14
completes this work before abandonment of n'tlna. ;

=

I cluster. This should be appropriately reﬂected as EC cendil‘iﬂn it
in each EC in cluster, | P
[58 site specific plan with eco-restoration should be in epﬁl'é?éé-‘é'n:dl el
implemented. |

59 | Health and safety of workers should be taken éat‘eaf

60 | Transport of mineral will not be done thmuéh villages / B2
“habitations. ! T o

61 | The Project Proponent shall make arrang'emeinﬁ"férf--aﬁhki'hg
water, first aid facility (along with species specific antl-vennm
provisioning) in case of emergency for the workers, : gL b
62 | Project Proponent shall implement the I)isas&r tﬂanagﬂmeht [

Plan if the mine lease area is located in Seismic Zone-1V., '

S e s

‘il
-

[

m——r
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| Project I?r_omﬁﬂt—sﬁa—"'appoinl a Committee to have a check | » . X

over any disaster to warn workers well before for the safety |

of the workers. Emergency helpline number will be displayed

at all levels.

63 | project Proponent shall appoint an Occupational Health
Specialist for Regular and Periodical medicel examination of |
the workers engaged in the Project and records maintained; |

I

also, Occupational health check-ups for workers having some
ailments like BP, diabetes, habitual smokers, etc, shall be

. gy
¥ Rl

- =
g i.‘_‘ S
iy Ses et

undertaken once in  six months and necessary| i
remedial/preventive measures taken accordingly. | -
Recommendations of National Institute for Labour for

P T e
= WXl

ensuring good occupational environment for mine workers

| would also be adopted.

~ [ Monitoring the | 64 | The Project Proponent shall report monitoring data on. i
- | Impact of replenishment, traffic management, levels of production, |
| Mining River Bank erosion and maintenance of Road etc.

| Mineral 65 | Use of alternate material such as M-sand in place of natural &%

| Conservation River sand shall be encouraged in order to reduce stress on. |

natural eco-system.

_ The Project Proponent shall implement the procedure for monitoring ofsand ¢
~ mining or river bed mining as per the Amendments in EIA Notification, 2006 " 13" 068
~ vide SO No. 141 (E) dated 15.01.2016.

: @ Project Proponent must ensure that the security features of Transport
c" ; ' Permission viz. (a) Printed on Indian Bank Association (IBA) approved '
A !-7“ ik Magnetic Ink Character Recognition Code (MICR) paper; (c) Unique Barcode;
i (d) Unigque Quick Response Code (QR); (e) Fugitive Ink Background; (f)

: Invisible Ink Mark; (g) Vold Pantograph; (h) Watermark.

v}

(i) Project Proponent must ensure that the CCTV camera, Personal Computer

=

(PC), Internet Connection, Power Back up, access control of mine lease site;

- and arrangement for welght or approximation of weight of mined out mineral 4

- Epvironmental Clearonce to M/s Sh. Kulvinder Singh S/o Sh. Trilochan Singh M/s P.S. Buildtech
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“on basis of volume of the trailer of vehicle used at mine lease site are
available. 8
(i) Project Proponent must ensure the Scanning of Transport Permit or Receipt
‘ ~ and Uploading on Server. | : .
(i) The State Mines and Geology Department should print the Tra sport Permlﬁs{ it !
Receipt with security features enumerated at Paragraph (i) ¢ bave and lssub SR
them to the mine lease holder through the District Collector. Once these,_ BT
Trans;mrt Permits or Receipts are issued, they would be uplﬁaded on the¢"
server against that mine lease area. Each receipt should be preferably Mtht".}f_;'._—‘
'p@rﬁx&dv quantity, so the total quantity gets determined for the neméipxsi

issued. When the Transport Permit or Receipt barcode gets scanned and

recorded on the server. So all the details of transporting of mined out material" ;. R
can be captured on the server and the Transport Permit or Reeei’pt eannot be;
r‘EUSEd 5

"n of vehicle. The server will reglster this inf‘ormation aud reg!ster the‘ B '
n. The State can also establish a call centre, whlch can register b

y intercepted vehicle should be tracked.

ince to M/s Sh, Kulvinder Singh S/o Sh. Trilachan Singh M/s ll.s. Build S :_..-:: e
Pase 13 ofisf s ne
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No change in mining technology and scope of working should be made
without prior approval of the Ministry of Environment, Farest and c“m ,ell Fie
Change sl | o o a';“]s.._,u. Wl

| (i) No change in the calendar plan including excavation, quantum of mineral qmt o
~ waste should be made. A “*»3_;!

The Project Proponent shall obtain necessary prior perm’raslhn ef t'he
competent authorities for drawl of requisite quantity of su|
- ground water for the project.
G Eﬁv-} Regular monitoring of ground water table to be carried out at‘ﬁtht upstf'éifh'l
gty - and depth of water available in the dug well is to be measured. Monitoring to

be done by establishing a network of existing wells and cprist:m;ct:ihg new
piezometers, . o 10

d
e

Monitoring of Ambient Air Quality to be carried out basEd on tﬂh 20@9 |’.i:,"
Notification, as amended from time to time by the Central Paﬂutmn Cbntrdl :. e
j Baard Water sprinkling should be increased at places loading and uﬂlaudﬁng '

: pqmts& transfer point to reduce fugatwe emissions.

Gf sports & (:UIture for SC/ST populatfbn and th&tieﬁm_wmrﬁﬁ. 3 oy ".
nsified in future.

ation shall be raised in a 7. 5m wide green belt in the safgt?% znne araund
the mining lease, backfilled and reclaimed area, around MBF budv, ﬂlleﬁ'
th ‘Bads @tC. by planting the native species in consuitatmm with::

o

"

Dimens n- of the retaining wall at the toe of over burden dumps and QB
senches within the mine to check run-off and siltation shall I;Le based on the
il‘@-;data e g
€guard measures such as reqular water sprinkling shall be st
t in critical areas prone to air poliution and having high levels nf
PM,.s such as haul road, loading and unloading puint and transﬁar '.

4rance to M/s Sh. Kulvinder Singh S/o Sh. Trilochan Singh M/s 7.8, Buildtech 138 :
. - ] Pagewqu“
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points. It shall be ensured that the Ambient Air Quality parameters conform

to the norms prescribed by the Central Pollution Control Board in this regard,

(X)  Regular monitoring of the flow rate of the springs and perennial nallahs
flowing in and around the mine lease shall be carried out and records Eeg
maintained. Regular monitoring of water quality upstream él |
of water bodies shall be carried out and record of
be maintained and submitted to the

nd downstream
monitoring data should
Ministry of Environment, Forest &

Climate Change, its Regional Office, Bhubaneswar, Central Groundwater i -g,;

Authority, Regional Director, Central Ground Water Board, State Pollution
Control Board and Central Pollution Control Board.

(xi) Regular monitoring of ground water level and quality shall be carried out in
and around the mine lease by establishing a network of existing wells and
constructing new piezemeters during the mining operation. The monitoring .
shall be carried out four times in a year - pre- monsoon (April-May),
monsoon (August), post-monsoon (November) and winter (January) and the |
data thus collected may be sent regularly to Ministry of Environment, Forest
& Climate Change and its Regional Office, Bhubaneswar, Central Ground_ :
 Water Authority and Regional Director, Central Ground Water Board. o .:'-"“'

A0 R (size less than 2.5 micro meter), NOyxand SOx in the ambient air within the
i} impact zone, peak particle velocity at 300m distance or within the nearest
habitation, whichever is closer shall be monitored periodically. Further, :
i aﬂalll-ty;-f_.of discharged water shall also be monitored [(TDS, DO, PH and Total "3.:.;}
- Suspended Solids (7SS)]. The monitored data shall be uploaded on the T
‘ ‘website of the company as well as displayed on a display board at the project

site at a suitable location near the main gate of the Company in public
domain. The circular No. J-20012/1/2006-1A.I1 (M) dated 27.05.2009 issued
by Ministry of Environment, Forest & Climate Change, which is available on

the website of the Ministry www.envfor.nic.in shall also be referred in this
. regard for its compliance.

= (xiii) Four ambient air quality-monitoring stations should be established In the core
. zone as well as in the buffer zone for PMy, PMys, SO; & NO, monitoring.

Location of the stations should be decided based on the meteorological data, '_
topographical features and environmentally and ecologically sensitive targets
and frequency of monitoring should be undertaken in consultation with the
o :gt__a__te Pollution Control Board. Data on ambient air quality should be regularly

e
S

submitted to the Ministry including its Regional office located at Bhubaneswar

‘Environmental Clearance to M/s Sh. Kulvinder Singh $/0 Sh. Trilochan Singh M /s P.S, Buildtech
Page 15 of 18
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slx months ‘ i
(xw) Fugitwe dust emissions from all the sources should be whtmlled regufaﬂy. Eoi
Wate? spraying arrangement on haul roads, Ioadtng and uﬁhadtng and at '
transfer points should be provided and properly maintained.q : TN ”‘”
. Me: 5:-_:_ Shwld be taken for control of noise ievgis beicJW 85 dBA Irr ﬁw_;'

'3

1 -

— IJWI) Industrfai waste water (warkshop and waste water ﬁ’om thd ﬁnlnd) sﬁﬁul b%a
ALK properly collected, treated so as to conform to the staddtrds rescribed
under GSR 422 (E) dated 19" May, 1993 and 31% Decemb or as

amended from time to time. Oil and grease trap should b}’q‘ &Elsﬁallgd‘“_'"f sfore
df&charge of workshop effluents. ;

Ctly to the Head of the Organization.

‘T_'Eng, funds earmarked for environmental protection measures should be keﬁt
in separate account and should not be diverted for other purposeh Year mge |

' 'Ql!ution Control Board and State Pnllution Control Bq:tard Sy
Regional Office of this Ministry located at Bhtmanesv&ar shall manlter

ance of the stipulated conditions. The project &uthﬁrities should extend

ration to the officer (s) of the Regional Office EJY furnishing thé> m
data / information / monitoring reports. -
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cnpv of clearance Ieﬁer will be marked to concerned Panchayat / leeal

NGB if any, from whom snggestien / representation has béen received whﬂe
_pracessing the propdsa! i .5

(xxrv) State Pollution Contral B@éi‘d should display a copy of the maarancaf retl;ar al:

the Regional office, District Industry Centre and Colfpctor‘s ofﬁca/ Tehs;lqa ‘ ud f‘i
Office for 30 days.

ol -
Il &
Frigi

KXV The project authorities should advertise at least in two loea} ﬁewspa';' '
widely circulated, one of which shall be in the vernacular language )af thh
locality concerned, within 7 days of the issue of the clearanve letter mferming
that the project has been accorded environmental clearance and a copy ) i
the clearance letter is available with the State Pollution Cbrl‘mol Board anﬂ -
alao at web site of the Ministry of Environment, Forest & Cﬂma‘te Cbange af “1’”‘ i
n: /] .nic.in and a copy of the same should be émwal‘ded to l:hei I S
Regional Office of thrs Ministry located Bhubaneswar. i “l
- The Ministry or any other Competent Authority ma;d alterimnarfy the hbevgr*f V‘l ;
nd!ﬁbns or stipulate any further condition in the interest Iof en'vironm&nk :

j:o t:ornply with any of the conditions ment!ongtl._amm M‘&W
In withdrawal of this clearance and attract action under the
f the Environment ( Pratection)_ Act, 1986.

."_. i

) _.'.conditions will be enforced inter-alia, under thé 1{,

Clearance to M/s Sh. Kulvinder Singh $/0 Sh. Trilochan Singh M/s P.s. Mlldhgl il
Pa#é*"l?tuf 18
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 14th September, 2006 : p
$.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
imposing certain restrictions and prohibitions on new projects or activities, or on the expansion or modefnizalion of existing
projects of agtivities based on their potential environmental impacts as indicated in the Schedule to the notification, being
undertaken in any part of India’, unless prior environmental clearance has been accorded in accordance with the objectives
¥ National Eu\-'i:mmmcnl Policy as approved by the Union Cabinet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Union Territory Level Environment Impact Assessmen! Authority
(SEIAA), tobe constituted by the Centra! Government in consultation with the State Governmen! o1 the Union Tcmmﬁr
Adininisttation concerned under Sub-seciion () of Section 3 of the Environment (Protection) Act, 1986 for the purpose dl’
this sotificalion, was published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i) vide number
S.0. 1324(H), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
thereby withiin a period of sixty days from the date on which copies of Gazetle containing the said notification were made
availkble to the public ;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response 0 the above
mentioned draft notification have been duly considered by the Central Government;

Now., therefore, in exercise of the powers conferred by sub-section (1) and clause (v)of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of subi-rule (3) of rule 5 of the Environment (Protection) Rules, 1926 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, ~xcept in respect of things
done or omitted to be done before such supersession, the Central Govenment hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modemization of existing projects or activities Jisted in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafier in this

notifigation.

"ncludes the territorial walers

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(iiy  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the cancerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after

expansion or modernization;

e i ___332_._ T ——c
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range. :

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafier referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
IUnion territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from

the date of the publication of the notification by the Central Government constituting the
authority).

(7 All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorization of projects and activities:-

(i)  All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification:

(i)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (i) of paragraph
2. or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of 2 State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall

be treated as a Category ‘A’ project;
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5, Secreening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hercinafter referred to as the (EAC) and (SEAC) at the State or the Linion territory level shall
screen, scope and appraise projects or activities in Category ‘A" and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b)  The Central Government may. with the prior concurrence of the concerned State
Governments or the Union territory Administrations. constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost:

(¢)  The EAC and SEAC shall be reconstituted after every three years:

(d)  The authorised members of the EAC and SEAC. concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought, for the purposes of screening or scoping or appraisal with prior notice of at least seven
days tg the applicant, who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour 1o reach a consensus in each case. and il consensus cannot be
reached. the view of the majority shall prevail,

6.  Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land. at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided. instead of the pre-feasibility report.

=]
7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages. all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order arc:-

Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

I. Stage (1) - Screening:

In case of Category ‘B’ projects or activities. this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘Bl’ and rémaining projects shall be termed
Category ‘B2’ and will not require 4n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

1. Stage (2) - Scoping:

(i)  “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modemization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report.in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information fumnished in the prescribed application Form 1/Form |A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concemned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if fumnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and  activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects ltem I(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the

corberned State Leve! Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant * in writing within sixty days of the receipt of the application.

111 Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category Bl projects or activities shall undertake
Public Consultation, except the following:-

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b)  all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(c) Fxpansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
(item 8).

()  all Category ‘B2’ projects and activities.

(f) all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(i) The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manngr prescribed in Appendix [V, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(i) - the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regu latory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv)  in case the State Pollution Control Board or the Union territory Poilution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authority, 10
complete the process within a further period of forty five days..

(v)  Ifthe public agency or authority nominated under the sub paragraph (iil) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons talbe
freely expressed, it shall report the facts in detail to the concerned regulatory authority, wh!ch
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Commitiee
(UTPCC) shall invite responses from such concerned persons by placing on their website t.hc
Summe-,’ EIA report prepared in the format given in Appendix ITIA by }hc applicant along .w“h
a copy of the application in the prescribed form , within seven days ol the recesptrot’ a written
request for arranging the public hearing . Confidential information including nm-dn;closa?:le or
leally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii) = After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EJA report,.so prepared, shall be submitted by the applicant  to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary’ report to draft EIA and EMP addressing all the concerns expressed during the
public consultation. -

Iv. Siage @) - Appraisgi;

(i)  Appraisal means. the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations. including public hearing proceedings, submitted by the
applia?nt to the regulatory authority. concemed for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concered in @ fransparent manner in a proceeding to which the applicant shall be
invited for fumnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee copcerned  shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i)  The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by

the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(ili) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the reéceipt of Form 1 and Form
| A where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fificen days .The prescribed procedyre
for appraisal is given in Appendix V ; ' -

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has. been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modemnization of an existing unit with increase in the total -
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology of involving a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
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ned'ts:sary including preparation of EIA and public consultations and the application shall be
appfaised accordingly for grant of environmental clearance.

8.Gtant or Rejection of Prior Environmental Clearance (EC):
L

(iy  The regulatory authority shall consider the recommendations of the EAC or SEAC

conderned and convey its decision to the applicant within forty five days of the receipt of the
| recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
! Committee concerned or in other words within one hundred and five days of the receipt of the
* final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
Apprgisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Appntisal Committee concerned, the regulatory authority shall request reconsideration by the
- Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five fays of the receipt of the recommendations of the Expert Appraisal Committee or State
 Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
Cintimption of this decision shall be simultaneously conveyed to the applicant. The Expert
| Appraisal Committee or State Level Expert Appraisal Committee concerned. in tum, shall
. consifler the observations of the regulatory authority and fumnish its views on the same within a
furthdr period of sixty days. The decision of the regulatory authority after considering the views
.of thd Expert Appraisal Committee or State Level Expert Appraisal Committee concemed shall
be fifal and conveyed to the applicant by the regulatory authority concemed within the next
‘thirty days.

(iii)  In the event that the decision of the regulatory authority is not communicated to the
tapplicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
'appli ant may proceed as if the environment clearance sought for has been granted or denied by
'the %nlatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Commiittee concerned shall be public documents.

(v) “learances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance  of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned. unless any of these is
sequengially dependent on such clearance either due to a requirement of law, or for necessary
lechnilIal reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the ap;llication liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
h::arinq to the applicant, and following the principles of natural justice.

2900 GI”2006—68
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9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance™ is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph'7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five vears provided an application is
made to the regulatory authority by the applicant - within the validity period, together with an
updated Form 1, and Supplementary Form I A. for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Comimittee as the cas¢ may be.

10. Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management (o submit half-yearly compliance reports
in respect of the stipulated prior. environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1*' June and 1* December of each calendar year.

(i1) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

{1.  Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity (o an applicant
may be transferred during its validity 1o another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor. to, and by the regulatory authority concerned. on the same terms and conditions under
which the prior environmental clearance” was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee

concerned is necessary in such cases.

12.  Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (E1A) notification number $.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I, or continue operation of some or all
provisions of the said notification, for a period not exceeding one ycar from the date of issue of

this notification.
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SCHEDULE
(See paragraph 2 and 7)
qu.T OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
[ ; Category with threshold limit Conditions if any
| Preject °¢ Activity
L | A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
M1, @ lE) () 3
"I(a)| Mining of minerals | > 50 ha. of mining lcase area | <50 ha General  Condition
| > 5 ha .of mining| shall apply
! Asbestos mining irrespective of | lease area.
‘ | mining area Mineral  prospecting
: (not - involving
* drilling) are exempted
‘ provided the
| concession areas
' have got previous
, clearance for physical
' survey
1(b) | Offshore and | All projects Note
shore oil and gas Exploration  Surveys
ekploration, (not involving drilling)
development & are exempted provided
poduction the concession areas
have got  previous
clearance for physical
survey
1(¢) River Valley| (i) = 50 MW hydroclectric| (i) < 50 MW > 25|General Condition shall
projects power generation; MW  hydroelectric {apply
(ii) = 10,000 ha. of culturable| power generation;
command area (i) < 10,000 ha. of
culturable command
I area
~ I(d) | Thermal  Power|> 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based), (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and| gas based);
all other fuels -) <50MW
> SMW (Pet coke
,diesel and all other
fuels )
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(1) (2) (3) 4) (5)
1(¢) |Nuclear  power| All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal wasﬁcﬁes 2 1 million ton/annum <1mil!ion ton/annum eral Condition shall
throughput of coal throughput of coal y
If located within mining
the proposal shall be
ised together with the
ining proposal) .
2(b) | Mineral > 0. Imillion ton/annum | < 0.Imillion ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply

(Mining  proposal  with
Mineral beneficiation shall
be appraised together for
grant of clearance)
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3 Materials Production
(1) @) O) ) - Y-
3(a) | Metallurgical a)Primary T
| industries (ferrous| metallurgical industry
| & non ferrous)
- All projects
b) Sponge iron !
manufacturing Sponge iron |General  Condition shalll
> 200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
1 ¢)Secondary ‘ |
‘metallurgical Secondary “metallurgical |
! processing industry processing industry |
All toxic and heavy| i)All toxic |
metal producing units | andheavymetal producing |
> 20.000 tonnes | units | ,
| fannum <20,000 tonnes ; l
fannum 1 |
ii.)All other : }
: non —toxic - i
| secondary  metallurgical |‘ |
l processing industries | ‘il
‘ | >5000 tonnes/annum |
| | |
| T - 1l
[3(b) | Cement plants > i0 million| <1.0 million |General Condition  shall
, tonnes/annum tonnes/annum  production |apply l
‘ production capacity capacity. All Stand ainne[ |
[ grinding units ;
|
l |
| |
I | [
| |
| |
| |
| "
9 R B, 1 SN R (1] S T
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4 Materials Processing
1) 12) @) “) (35)
#(a) Petroleumn refining | All projects -
industry
4(b) | Coke oven plants | 22,50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
4(c) |Asbestos milling | Ali projects - -
and asbestos based
products
#(d) Chlor-alkali 2300 TPD production <300 TPD production|Specific Condition shall
industry capacityor ~a  unit| capacity apply
located out sidé the|and located within a
notified industrial area/| notified industrial area/| No new Mercury Cell
estate estate based plants will be
permitted and  existing
units  converting  to0
membrane cell technology
are exempted from this
Notification
4(¢) | SodaashIndustry | All projects - -
4D | Leather/skin/hide | New projects outside| All new or expansion of| Specific condition shall
processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) | Chemical All projects - -
fertilizers
5(b) | Pesticides industry| All units producing| - .
and pesticide | technical grade
specific pesticides
intermediates
(excluding
' formulations)
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¢

[

—

@)

3)

()

5)

$(c)

| Petro-chemical
| complexes
{ (industries

based
on processing of
petroleum

fractions & natural
gas and/or
reforming to
aromatics)

All projects

jll

Manmade  fibres
manufacturing

Rayon

Others

General Condition shall

apply

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition shall

apply

Synthetic organic
chemicals industry
(dyes & dye
| intermediates; bulk
| drugs and
1intermedia:c5
excluding
formulations;
_synthetic rubbers;
‘basic organic
chemicals, other
synthetic  organic
icmmicais and
ichemical
lintermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition shall

apply

5@

[Distilleries

(i)All Molasses based
distilleries

(i) All Cane juice/
non-molasses  based
distilleries 230 KLD

All  Cane  juice/non-
molasses based distilleries

<30 KLD

General Condition shall

apply

!
!

S(h)

Integrated  paint

All projects

General

Condition  shall|
apply J

jndustry
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(1 2)

(3)

(4)

(5)

5 |Pulp & paper
industry excluding
manufacturing  of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

-

Pulp  manufacturing| Paper

and

Pulp&

Paper
manufacturing industry

manufacturing

manufacturing [General ~ Condition  shall
industry  without  pulp |apply

5()) Sugar Industry

capacity

Z 5000 tcd cane crushing |General

Condition shall
apply

5(k) | Induction/arc
furnaces/cupola
furnaces STPH or
more

All projects

General Condition  shall
apply

Service Sectors

6(a) Qil & gas
- | transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national

/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects

2900 GI/2008—TA
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(1) ) (3) [0) @) |
| 6(b) Isolated storage &1 - All projects General Condition  §hall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules |
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
T(a) | Airports All projects [ I- h
7(b) All ship breaking| All-projects -
yards  including
ship breaking units
() industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply |
parks/ complexes/|in  the  proposed| at least one Category B
areas, export | industrial estate falls| industry and area <500 Note:
processing Zones| under the Category A,| ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha. and not
Economic  Zones| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes.
Industrial estates with
area greater than 500 .
ha, and housing at least | [ndustrial estates of area>
one  Category B 500 ha. and not housing !
industry. any industry belonging to
Category A or B. !
7(d) | Common All integrated facilities| All facilities having land |General Condition  shall
hazardous  waste | having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)

2800 GIf2006—78
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_ (1) (2) (3) ) (5)
7(e) Ports, Harbours | > 5 million TPA of| < S million TPA of cargo|General ~Condition  shall
cargo handling | handling capacity and/or | apply
capacity  (excluding| ports/ harbours 210,000.
fishing harbours) TPA of fish handling
capacity
N Highways i) New National High| i) New State High ways; |General: Condition  shall
! ways; and and apply
ii)  Expansion  of] ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| involving land
land acquisition and| acquisition.
passing through' ‘more
than one State.
7(g) Aerial ropeways All projects General Condition  shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
(i) Common All projects General Condition  shall
Municipal Solid
Waste
Management
Facility
(CMSWMF)
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(). ) @) [ (4) [ (5) -
8 Building /Construction projects/Area Development projects and Tow_l’g!lg!
8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| ' All projects under Item
Area, Development and or built up area) 8(b) shall be appraised as
projects. . >1,50,000 sq .mtrs ++ Category B
ote:-
General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted arcas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e), 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such ‘estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
¢learance, who may be held responsible for violation of the same throughout the life of the

complex/estate).

[No. 1-11013/56/2004-IA-1(D]

R. CHANDRAMOHAN, J. Secy.
APPENDIX I

(See paragraph - 6)
FORM 1

(D Basic Information
Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:
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“Gil) & P whrarsmrst s wwe & [(w 8(w)), Fi zom & fAfewrer sty FAw v
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wiq 7z ot o Rl £ 7wty gafda Al s g a7 $i st
FATY AF ARCAT ST THAT TG AL A FAk AL A7 aaww gy A s #
frmtor afegrsETE 7T T (e i 9 8) wEae e | $iT SeE e 1% "igd
fErforrer srafar % e s sEfy & diay s

o 7 +f PR R i gurfeea fadres srFe afafe a1 oor w e A s
afafy zos freare 7 dept ¥ o gl off 7 73

(F) St A Frftrrer safiy ¥ g v are % ofia o st § o e et e
SR At (SuHY) AT T T\ ke iR (raduE) T It e F e
a7 Fefafy wger AfE watar, a9 @ ey aiEds dEeE A gwed afee
THEATETT ¥ T g7 qTE AT S,

(E)%ﬁﬁwm%wmwm%mmﬁ?ﬁﬁﬂmwm%qm:ﬁﬂm
ﬁm%ﬁﬁﬁm@ﬁﬁﬁmﬁsﬁ%wwwumﬁ%ﬁmﬁaﬂmaﬂzﬁv
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i T B Tare Y w3 forn Reare 3g A€ arye £ At 90 R A7 Rty mfy %
T W gl (AT ST 1

[T #. 37-11013/12/2013-4ET-11(1)(<TTT)]

Roqur : ww FEw wEE F a9, FETET, AT 11, @ 3 3UEE (i) #§ AFGgEAr gead
FT. aT. 1533(2N), aTfra 14 Rdae, 2006 greT st £ 7 A v Fere=T T At
ZTeT werrtare T AT Fr.a. 1737(3), arErE 11 FFgaE, 2007 ; #7407, 3067(H), arfia 1 faAae,
2009 : FT.T. 695(s), ATETE 4 @i, 2011 ; FLaM. 2896(¥), ArE 13 fEEwAT, 2012 ;
FT.97. 674(x1), aTfiE 13 W, 2013 ; FT.3T. 2559(3), AT 22 e, 2013 ; HAT. 2731(3),
T O firda, 2013 ; F1.9T. 562(3), ATE 26 FLALT, 2014 ; F1.41. 637 (), AT 28 A,
2014 FT.91. 1599(3), aTfr@ 25 I, 2014; F1.2M. 2601(%), qTd@ 7 AT, 2014, EIES
FT.97. 3252(3), arira 22 faga7, 2014

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 29th April, 2015

S.0. 1141(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
Section 3 of the Environment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the
Environment(Protection) Rules, 1986, the Central Government hereby makes the following further amendments to the
notification of the Government of India , in the erstwhile Ministry of Environment and Forests number S.0. 1533(E),
dated the 14th September, 2006 after having dispensed with the requirement of notice under clause(a) of sub-rule(3) of
rule 5 of the said rule, in public interest, namely:—
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In the said notification,—

(i) Paragraph 9 relating to validity to Environment Clearance (EC) shall be re-numbered as paragraph (i)
thereof;

(ii) in paragraph (i) as so numbered,-

(a) for, the words “and five years in the case of all other projects and activities”, the words “and seven years in
the case of all other projects and activities” shall be substituted;

(b) for the portion beginning with the words “However, in the case of Area Development projects and Townships™ and
ending with the words “consult the Expert Appraisal Committee or State Level Expert Appraisal Committee as the case
may be.” The following shall be substituted, namely:-

“(ii) In the case of Area Development projects and Townships [item 8 (b), the validity period shall be limited only to
such activities as may be the responsibility of the applicant as a developer:

Provided that this period of validity may be extended by the regulatory authority concerned by a maximum
period of seven years if an application is made to the regulatory authority by the applicant within the validity period,
together with an updated Form I, and Supplementary Form IA, for Construction projects or activities (item 8 of the
Schedule):

Provided further that the regulatory authority may also consult the Expert Appraisal Committee or State Level
Expert Appraisal Committee, as the case may be, for grant of such extension.

(111) Where the application for extension under sub-paragraph (ii) has been filed-

(a) within one month after the validity period of EC, such cases shall be referred to concerned Expert Appraisal
Committee (EAC) or State Level Expert Appraisal committee (SEAC) and based on their recommendations. the
delay shall be condoned at the level of the Joint Secretary in the Ministry of Environment, Forest and Climate
Change or Member Secretary, SEIAA, as the case may be;

(b) more than one month after the validity period of EC but less than three months after such validity period, then,
based on the recommendations of the EAC or the SEAC, the delay shall be condoned with the approval of the
Minister in charge of Environment Forest and Climate Change or Chairman, as the case may be:

Provided that no condonation for delay shall be granted for any application for extension filed 90 days after the
validity period of EC.™

[F. No. J-11013/12/2013-1A-11 (1) (part)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) vide
notification number §.0. 1533(E), dated the 14th September, 2006 and amended vide S.0.1737(E) dated the 1lth
October, 2007, §.0. 3067(E) dated the 1st December, 2009, S.0. 695(E) dated the 4th April, 2011, S.0.2896(E) dated
the 13th December, 2012 , 5.0.674(E) dated the 13th March, 2013, S.0. 2559(E) dated the 22nd August. 2013,
S.0. 2731(E) dated the 9th September, 2013, S.0. 562(E) dated the 26th February, 2014 , S.0. 637(E) dated the 28th
February, 2014, 8.0. 1599(E) dated the 25th June, 2014, S.0. 2601 (E) dated 7th October, 2014 and S.0. 3252(E) dated
22nd December, 2014.

Printed by the Manager. Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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arfra 22 fEaw, 2014, F1.47. 382(), aT@ 3 Fad, 2015, F1.41. 811(%), a@ 23 HTH,
2015, #T.91. 996(x), aTfr@ 10 ¥¥er, 2015, F1.a1. 1142(x1), arér@ 17 =%, 2015, F.9,
1141(31), A6 29 o=, 2015, F.30. 1834(3N), AT 6 FATE, 2015, F1.41. 2571 (=), AT4rE 31
sTed, 2015, F1.81. 2572(), ardra 14 faeaw, 2015, F1.81. 141(%), aréa 15 F=a<t, 2016 T
F1.97. 648(3F), a1 3 AT, 2016 71T ATf fFw v o)

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the [4th September, 2016

S.0. 2944(E).— In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of

scction 3 of the Environment(Protection) Act, 1986 (29 of 1986) read with sub-rule(4) of rule 5 of the
Environment(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice
under clause(a) of sub-rule(3) of rule 5 of the said rule, in public interest, hereby makes the following further
amendments in the notification of the Government of India, in the erstwhile Ministry of Environment and Forests number
S.0.1533(E), dated the 14th September, 2006 namely:-

In the said notification, for paragraph, 9 relating to Validity to Environment Clearance (EC), the following
paragraph shall be substituted, namely:-

“9.Validity of Environmental Clearance (EC):

(i) The “Validity of Environmental Clearance” is meant the period from which a prior environmental
clearance is granted by the regulatory authority, or may be presumed by the applicant to have been granted
under sub-paragraph (iii) of paragraph 8, to the start of production operations by the project or activity, or
completion of all construction operations in case of construction projects (item § of the Schedule), to which the
application for prior environmental clearance refers, The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects [item L(¢) of the Schedule],
project life as estimated by the Expert Appraisal Committee or State Level Expert Appraisal Committee or
District Level Expert Appraisal Committee subject (o a maximum of thirty years for mining projects and seven
years in the case of all other projects and activities.

(ii) In the case of Area Development projects and Townships [item 8(b)], the validity period of seven years
shall be limited only to such activities as may be the responsibility of the applicant as a developer:

Provided that this period of validity with respect to sub-paragraphs (i) and (ii) above may be extended
by the regulatory authority concerned by a maximum period of three years if an application is made to the
regulatory authority by the applicant within the validity period, together with an updated Form I. and
Supplementary Form A, for Construction projects or activities (item 8 of the Schedule):

Provided further that the regulatory authority may also consult the Expert Appraisal Commitiee or State
Level Expert Appraisal Committee or Distriet Level Expert Appraisal Committee, as the case may be, for grant
of such extension.

(iii) Where the application for extension under sub-paragraphs (i) and (ii) above has been filed-

(a) within thirty days after the validity period of Environmental Clearance, such cases shall be referred to
concerned Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level
Expert Appraisal Committee and based on their recommendations, the delay shall be condoned at the
level of the Joint Secretary in the Ministry of Environment, Forest and Climate Change or Member
Secretary, State Level Expert Appraisal Committee or Member Secretary, District Level Expert
Appraisal Committee, as the case may be:
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(b) more than thirty days after the validity period of Environmental Clearance but less than ninety days
after such validity period, then, based on the recommendations of the Expert Appraisal Commutice or
State Level Expert Appraisal Committee or District Level Expert Appraisal Commutiee. the delay shall
be condoned with the approval of the Minister in charge of Environment, Forest and Climate Change or
Chairman, as the case may be :

Provided that no condonation for delay shall be granted for any application for extension filed
beyond ninety days after the validity period of Environmental Clearance.”.

[F. No. 22-27/2015-1A-111]
MANOJ KUMAR SINGH, Jt Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section(ii) vide
notification number $.0. 1533(E). dated the 14" September, 2006 and amended vide $.0.1737(E) dated the 11" October,
2007, S.0. 3067(E) dated the 1" December, 2009, S.0.695(E) dated the 4" April, 2011, S.0.2896(E) dated the
13" December, 2012 . S.0.674(E) dated the 13" March, 2013, $.0.2204(E) dated the 19" July, 2013, $.0.2555(E) dated
the 21" August, 2013, $.0.2559(E) dated the 22" August, 2013, S.0. 2731(E) dated the 9" September, 2013, 8.0. 562(E)
dated the 26™ February, 2014 , S.0.637(E) dated the 28" February, 2014, S.0.1599(E) dated the 25" June, 2014,
S.0. 2601 (E) dated 7% October, 2014, $.0. 2600 (E) dated 9" October, 2014, S.0. 3252(E) dated 22™ December, 2014,
3.0. 382 (E) dated 3" February, 2015, S.0. 811(E) dated 23 March, 2015, S.0. 996 (F) dated 10™ April, 2015,
S.0. 1142 (E) dated 17" April, 2015, S.0. 1141 (E) dated 29" April, 2015, S.0.1834 (E) dated the 6 July. 2015,
$.0.2571 (E) dated the 31" August, 2015, S.0.2572 (E) dated the 14" September, 2015, S.0.141 (E) dated the
15" January, 2016 and $.0.648 (E) dated the 3" March, 2016.

Uploaded by Die, of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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PART II—Section 3—Sub-section (ii)

WTTRTE & waTiora
PUBLISHED BY AUTHORITY

| 1720] ¢ faeet, srerame, ol 12, 202287 22, 1944
No. 1720} NEW DELHI, TUESDAY, APRIL 12, 2022/CHAITRA 22, 1944
AT, a9 ST ATy TRadw qarey
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AT, & AqHET & AR 9, T IeaAry g wifee afts ofdemmet s sw ot
afarSTATe 1 g g AT sty e gt S winfers srewd, aw At # 3, wfy stw, sy 4,
AT R (AT iR F Feor giEsmr ot @ #F afteh aww et g, o o afeser
WEqTaF F A0 & ArgT gran § o 7w w2 F, ey www Fr v aftdemet & R gafacor s
(E¥fT) i SeraT qETHT MFITF BT 14T 2

4T, = g ff, T afesmret F fratea & qdfe gataofr g8t ok =
Tl i HAfEd v F forg o www 97 e v F frr, S g o 9y smaeas awe oy
qTaeit et Y Faar £ dvar 1 qgr gl 2

ST, @ AT @i (B o Rrffaw) sfffam, 1957 (1957 %1 67) ¥ swdet ¥ smam, @
A @t (R o fafRam) deivam afafam 2015, F s 6 aréie & €, ot afs 73 = Tt
T st ¥ forg R o @ €, o aeqem, ¥ avne @aw ¥ watacor s €1 duar A, S s

2661 GI/2022 (0
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AA9TF THLAAT § AT TA0 F ITYH TATC qrar e @iy F et aftwaw &g aof £ safa
T AT 2

o A, A gL, gatacer (gean) Faw, 1986 v Faw 5 F sufAuw (4) F vy ufsw
gatazer (geem) faf@am, 1986 (1986 & 29) Ft umer 3 F ITUTT (2) F &% (v) 3w 98T (1) FIT
waw AfRFaT FT TR FA g, Ardfed § I AFA F Fw 5 % sufay (3) F @ (F) F adfiw gmar fr
T 7t STFRE F TET AT T F AT AT ST a9 WA i A= A T deve
HEATH F1.3. 1533(), I 14 Baaw, 2006 g7 FAT &, 797 -

(i) FT9F
(%) TTRT (i) ST (i) F 277 9T [FEiataT svdRT w@r e, S9iq -

(i) “gFfarcafiz w3 %1 dear & a5 g7ty gfvvT & fGad g7 vatacoiT 75t @ wewrd grr
&Fa & a7 wrasF FrT BT 8 F ITT (i) F sy wHigar AT W4T AYAT AT AHAT 8, #T gEATT
TRIITAT T AT FIRT FETE7 T ; 9T FHGAT # 72 8 & daraa [Aaior qRarrarsn & qrgd §
it [Rafor s=rerat #1 g7 #0978, frad qd yatacofia 977 & A0 srdwT aaiva g -

T2g FTT TR 7T TR ¥ AT # S g 0 ¥ ey # arda & R g

(i) Gt fergr 1 7€ qRFtswT a1 FarFar # fav & 7 yd vataeiiy 5580 39 a9f ¥ o 39
&I, -

(%) 73T TE IRIIATE 7T FEErr  qrAd & avg a [G7g9 7 97 1) (7) THy Fer
TRIITATH AT [FATFATIT ST TCHTT T47 F THER F FIHT § Tag T [F77F 77 77 1(2)];

(1) &= (%) 3T (F) 7 A7 @7 qRaiaarsi sic 7@ gt sRIrsrs S romry F95t TRIearE
faary s it oRFrorars s @grFaral & arge i @7 79

(i) & f@FTeT TRIITATSH HIT STITIT [77 8(T)] F T &, 39 T #1 Ferar F70 Faer 07 fFArFATIS
T& dad gl Tt [aFTa%al # &7 & s35% #7 JUETIA 51 THAT &

T 77 i 5 S0 AT T4 (i) F qehaE TRT St T # dar ¥ qafer
T #1 Fuar F1 FTE T 77T T2 TRAIGTATH F AT F, dlET (@A R FIRT d9 07taeor
HAL F Fag 7 AATTT G TT 7 FTE FT, GATT 591 TRIVTATIH AT THT] EIT F THT F
AT 7 T TG AT =7 TH GRIITA79 F AT 7 UF TG % [0 T@79T AT TG 5, IfT AT [T
W;W#MW%WWWWW%WWW&W
orar &

TG ¥ ST [# RfAaras siawr 08 Reare # J9arT & vge 919 @99 gegieT afafa a
T gergef #¢ aFar g1
(iv) @77 TRIITATE F g & 7 g7 7afawr 770, a9T-a57 0, Gy 7 I, 5 o wgF &, F
T, T TIAFT G JFANRT ST A HFad @77 Fhorar F RefRa sRaraar a7 ¥ [0 arr
gt

Tq 5 TT-97 7 Aeatard qRAGATSN I1 BATFTT ¥ a3y F vatawor 7377 #1 dear # sty
1 S N TG F G, dF T9T & A a@AT 97 TH5T 8, 5 47 F i 3 Ferary vatacw 534 7
HTAFIAT [REHTT TIFII GT&T TITAT #1 971707 F1 779, ey 7 #7 wgfacoiy qq<t £ sfdwaw dvar
F7 ¥ HiaT FRIITAT FEEF & AF AT St § 07 Fr3wT #9777 T @9vT geaimT
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qfafa BT 5C Wi T aT% T aerETd [ yaianr ayd, S6r SraeTF aHaAr qrg, A
TEITAT & AT TETAT 7 08 draaT #1 At Fara F ofiae 17 g 97 qtaer 9767 Fr1r § oq
G TAFToT GTaT FUIT F AT FA F [T g7 7T T §, g7 77 # g I @I AT #
TuIR 37 T a9, Gt A1 vger g1, a@ # A/

(&) "(iii) TET FT-HT (i) AT (i) F sEiT [FEarT F @y ardwT wreer BT 7T 8" Fw, q% A7 A= ¥
") TET FT-GT (i), (iii) T (Iv) F e [REATT % [T ey sIfawterT Srarat & BIEe (397 747 &1

[T, /. STET 3-22/10/2022-3r5. 1]
FHY FHIL, AT H=E,

froqur, wer sffrgEe wE ¥ IR, SETMTIOT, WO || @® 3, I9-Ew (i), Hear Frar 1533(%),

arfra 14 frdex, 2006 F wariora &1 % ff e sfergeeT @ear #1.91. 2859(%), ai@ 16 1%,
2021 ¥ wreft=r sifaw aTe Fenrfera BT mam am

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th April, 2022

S.0. 1807(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests,
in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to
as the said notification), vide number S.0.1533 (E), dated the 14™ September, 2006 for mandating prior environmental
clearance for certain category of projects;

And whereas, based on the past experiences, it is noted that Nuclear Power Projects and Hydro Power
Projects have high gestation period due to various issues such as geological surprises, delay in Forest Clearance, land
acquisition, local issues, rehabilitation and resettlement, etc., which are often beyond the control of project proponent
and in this context, the Central Government deems it necessary to extend the validity of Environmental Clearance
(EC) for such projects;

And whereas, for other projects also, considering the time taken for addressing local concerns including
environmental issues related to the implementation of such projects, the Central Government deems it necessary to
extend the validity of such ECs;

And whereas, as per the provisions of Mines and Minerals (Development and Regulation) Act, 1957
(67 of 1957), on and from the date of commencement of the Mines and Minerals (Development and Regulation)
Amendment Act, 2015, all mining leases are being granted for a period of fifty years, and accordingly, the Central
Government deems it necessary to align the validity of mining ECs which is currently permissible up to a maximum
duration of thirty years, subject to review and appropriate environmental safeguards;

Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of the Government of India, in the erstwhile Ministry of Environment and Forests, number S.0. 1533 (E),
dated the 14 September, 2006, namely:-

In the said notification,-
(i) inparagraph9,-
(a) for sub paragraphs (i) and (ii), the following sub-paragraphs shall be substituted, namely:-

(i) The "Validity of Environmental Clearance” is meant the period from which a prior Environmental Clearance is
granted by the regulatory authority, or may be presumed by the applicant to have been granted under sub-paragraph
(iii) of paragraph 8, to the start of production operations by the project or activity; or completion of all construction
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operations in case of construction projects relating to item 8 of the Schedule, to which the application for prior
environmental clearance refers:

Provided that in the case of mining projects or activities, the validity shall be counted from the date of execution of the
mining lease.

(ii) The prior environmental clearance granted for an existing or new project or activity shall be valid for a period
of.-
(a) thirteen years in the case of River Valley projects or activities [item 1(c) of the Schedule];

(b) fifteen years in the case of Nuclear power projects or activities and processing of nuclear fuel [item 1(e) of the
Schedule] ;

(c) ten years in the case of all other projects and activities other than the Mining projects and River Valley Projects
and Nuclear power projects referred to in clauses (a) and (b).

(iii) In the case of Area Development projects and Townships [item 8(b)], the validity period of ten years shall be
limited only to such activities as may be the responsibility of the applicant as a developer:

" Provided that the period of validity of Environmental Clearance with respect to the Projects and Activities listed
in this sub- paragraph and sub-paragraphs (i) may be extended in respect of valid Environmental Clearance, by
the regulatory authority concerned by a maximum period of two years in the case of River Valley projects, five
years in the case of Nuclear power projects and processing of nuclear fuel and one year in the case of all other
projects, if an application is made in the laid down proforma to the regulatory authority by the applicant within
the validity period of the existing Environment Clearance:

ded further that the regulatory authority may also consult the concerned Expert App;'afsa! Committee before
h extension.

(iv) The prior Environmental Clearance granted for mining projects shall be valid for the project life as laid down in
the mining plan approved and renewed by compelent authority, from time to time, subject to a maximum of thirty
years, whichever is earlier:

Provided that the period of validity of Environmental Clearance with respect to projects or activities
included in this sub-paragraph may be extended by another twenty years, beyond thirty years, subject to the condition
that the adequacy of the existing environmental safeguards laid down in the existing Environmental Clearance shall
be examined by concerned Expert Appraisal Committee every five years beyond thirty years, on receipt of such
application in the laid down proforma from the Project Proponent within the maximum validity period of
Environmental Clearance of thirty years, and subsequently on receipt of such application in the laid down proforma
Jrom the Project Proponent within the validity period of the extended Environment Clearance, every five years
Jor incorporating such additional environment safeguards in the Environmental Management Plan , as may be
deemed necessary, till the validity of the mining lease or end of life of mine or fifty years, whichever is earlier.”;

fil t i ._1!_:-.",'1 following shall be substituted, namely:-

“(v) Where the application for extension under sub-paragraphs (ii), (iii) and (iv) has been filed in the laid down
proforma’”.

[F. No. 1A3-22/10/2022-1A 111}
TANMAY KUMAR, Add. Secy.

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, section 3,
sub-section (ii), vide, number 8.0. 1533(E), dated the 14" September, 2006 and was last amended, vide the
notification number S.0. 2859(E), dated the 16" July, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054, ALOKKUMAR 2mpimrimionias:
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Annexure R-10/9

F.No. 1A3-22/28/2022-1A.111 [E 181584]

Government of India

Ministry of Environment, Forest and Climate Change
Impact Assessment Division

ek

Indira Paryavaran Bhawan

3rd Floor, Vayu Wing, Jor Bagh Road
Ali Ganj, New Delhi-110003

Dated: 13th December, 2022

OFFICE MEMORANDUM

Subject:

Clarification on the amendment to EIA Notification 2006 issued vide

§.0. No. 1807(E) dated 12/04/2022 with regard to validity of
Environment Clearance - regarding.

The Ministry of Environment, Forest and Climate Change (MoEF&CC) vide
notification no. S.0. No. 1807(E) dated 12/04/2022 amended the provisions of EIA
Notification, 2006 regarding validity of Environment Clearance as mentioned below:

Type of Project Earlier EC | Further | Increased EC | Further
validity | extendable validity extendable |
(Years) (A) | for (Years) (Years) for (Years)
(B) (©) (D)
River Valley projects 10 3 13 2
Nuclear projects ¥ 3 15 5
Projects other than River 7 3 10 1
Valley, Nuclear and Mining
Projects &
Mining Projects 30 30 (Subject to 20
adequacy of
EIA/EMP to

be reviewed
every 5 years
after 30
Years)

2. The Ministry is in receipt of representations from different stakeholders
seeking clarification on the validity of Environment Clearance for different
developmental projects in pursuance to the aforementioned Notification. The matter
has been examined and it is to clarify that the applicability of the Notification is as

under:

Page 1 of 2

96


Annexure R-10/9


To

358

The validity of the Environmental Clearances, which had not expired as on
the date of publication of Notification ie. 12/04/2022, shall stand
automatically extended to respective increased validity as mentioned at para
no. 1 column (C) above:
Provided that the period of validity of Environmental Clearance with respect to
the type of Projects and Activities listed at Para 1 above may be extended in
respect of valid Environmental Clearance, by the regulatory authority
concerned, by a maximum period of years as indicated at Para No. 1 Column
(D) above, if an application is made in the laid down proforma to the regulatory
authority by the applicant as per the provisions of EIA Notification 2006:
Provided further that the regulatory authority may also consult the concerned
Expert Appraisal Committee before grant of such extension.

The Environment Clearances for which the project proponents have
submitted the application for extension of validity as per the provisions of the
EIA Notification 2006 as on the date of publication of Notification ie.
12/04/2022, shall stand automatically extended to respective increased

validity as mentioned at Para no. 1 column (C) above.

This is issued with the approval of Competent Authority.

¢ fL;}fm

(Sundar Ramana%han
Scientist ‘E‘

1. Chairman, Central Pollution Control Board (CPCB)
2. Chairman of all the Expert Appraisal Committees

3. Chairperson/Member Secretaries of all the SEIAAs/SEACs

4. Chairpersons/Member Secretaries of all SPCBs/UTPCCs
5. All the Officers of IA Division

Copy for information to:

1. PS to Hon'ble Minister for Environment, Forest and Climate Change

2. PS to Hon'ble MoS (EF&CC)
3. 51.PPS to Secretary (EF&CC)
4. Sr.PPS to AS (TK) / AS (NPG)

5. Sr.PPS to JS (SKB)
6. Website, MoEF&CC

7. Guard file.

Page 2 of 2
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10 7131, 562(31) AT 26 FTa+l 2014;
11. 7.3, 637(%) AT 28 FTadt 2014;
12. F1.41. 1599(%) a1dr@ 25 5+ 2014;

13. F1.901. 2601(¥) AT 7 7T 2014;
14. #1.97. 2600(=7) T 9 FFzav 2014
15. FT.47. 3252(3) a18@ 22 faawae 2014:
16. F7.47. 382(37) aT¥T@ 3 Fa<T, 2015:
17. F1.91. 811() aTdra 23 7T+, 2015:

18. FT.47. 996(%) AT 10 e 2015:
19. #1.391. 1142(7) AT 17 s 2015:
20. FT.91. 1141(%) A= 29 wrd=r 2015;

21. FT.HT. 1834() AT 6 F[ATE 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

8.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act. 1986 (29 of 1986). a draft notification Tor making certaim
amendments in the Environment Impact Assessment Notification. 2006, issued vide number S O 151 Wk dated the 147
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide nuniber
S.0. 2588(E ), dated 22* September, 2015, inviting objections and suggestions from all persons likely o be affected
thereby. within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon'ble Supreme Court dated the 27" February, 2012 in I.A. No.12-
I3 of 2011 in Special Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon'ble Supreme Court, the number of cases which are now
required [0 obtain prior environmental clearance has increased substantially;

And whereas, the Hon'ble National Green Tribunal, vide its order dated the 13" January. 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals:

And whereas, the State Governments have represented for streamlining the process ol environmental cleurane
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster.
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination:

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification.-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under

Category ‘B2’ for mining of minor minerals in the said Schedule™;

(b)  after paragraph 3, the following paragraph shall be inserted, namely:-

“3 A. District Level Environment Impact Assessment Authority:-

(1) A District Level Environment Impact Assessment Authority hereinafler referred to as the DEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act.
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2)  The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

(3)  The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.,

(4)  The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest. as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are iven in Appendix VI 1o
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8)  The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order,

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII 1o this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Admimstration shall be ex-officio members except the expert members.

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions,

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notilication, as
amended from time to time.

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached. the view of the majority shall prevail. *;

(c) in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-

“(iv) The *B2" Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” i

(d)  for paragraph 5, the following paragraph shall be substituted, namely:-

“S. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘Bl and
B2 and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix V1. The SEAC at the State or the Union territory level

shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

{b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(¢) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”:
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

6. Application for Prior Environmental Clearance (EC):-

An application secking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix 11 after the
identification of prospective site (s) for the project and/or activities to which the application relates: and in Form [M for
mining of minor minerals up to five hectare under Category “B2' projects, us given in Appendix VI betore
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form |,
Form 1A, and Form IM; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

1] in paragraph 7,-

(i) in sub-paragraph (i), under the heading “1. Stage (1)- Screening:", the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(i) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
“7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
() The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XI1.™;
(g) in paragraph 8,-
(1) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC" shall be substituted:
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Apprasal
Committee” shall be substituted:
(h)  in paragraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Commitiee” shall be
substituted,
(i) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL";
() in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted,
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

[ (D @) 3) @) 5)
“I(a) (i) Mining | =50 ha of mining lease | <50 ha of mining lease|General Conditions  shall apply
of minerals ared in respect of non-|area in respect of non-|except:

coal mine lease

>150 ha of mining lease
area in respect of coal
mine lease

| Ashestos mining

coal mine lease

<150 ha of mining lease
area in respect of coal
ming lease

(1) for project or activity of mining of

minor minerals of Category ‘B2 (up
EOry I

to 25 ha of mining lease arca):

(1) River bed minimg projecs on
account of inter-state boundary.
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irrespective  of mining
area

Note:
(1) Mineral prospecting is exemp-
ted. *';
(2) The prescribed procedure for
environmental ¢learance Tor miming of
minor - minerals  ncluding  clusier
situation is given in Appendix X1.7,
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment  Impact  Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.

(1i) Slurry | All projects.

pipelines  (coal |

lignite and other

ores) passing

through national

parks or

sancluaries or

coral reefs,

ecologically

sensitive areas.

(D after Appendix VI, the following appendices shall be inserted, namely:-

“APPENDIX VIl
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC

Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline
leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline. 4 years
formal training course together with prescribed practical training in the field leading 1o a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA ctc.) involving a total of § years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree. followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA elc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of

Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

Age: Below 70 years, However, in the event of non-availability of paucity of experts in a given field, the maximum
age ol a member may be allowed up to 75 years,

Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6. The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1 M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

(IT) Basic Information

(viii)  Name of the Mining Lease site:

(ix) Location / sile (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xi1) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv)  Contact Information:
Environmental Sensitivity

Sl No. Areas Distance in
kilometer / Details

1 Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2 Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for lrrigation canal pumps

3. Areas protected under international conventions,  national or local legislation for
their ecological, landscape, cultural or other related value
4, Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests
5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration
6. Inland, coastal, marine or underground waters |
T State, National boundaries
8, Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation ]
11 Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12, Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)
13. Areas already subjected to pollution or environmental damage. (those where existing
1 legal environmental standards are exceeded)
14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the

project is propose Lo be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

B

10

L1

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-
Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs,
Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.
Removal of sand deposits on agricultural field after flood by farmers.
Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.
Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds
undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.
Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GL/9O( |61/
MCR-2189(68)/5-CHH, dated the 14" February. 1990 of the Government of Gu Jarat.
Digging of well for irrigation or drinking water.
Digging of foundation for buildings not requiring prior environmental clearance.
Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala. drain, water body. etc., 1o
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate,
Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment. Forest and Climate Change, Government of India.
APPENDIX - X
[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining

Guideline) is to ensure the following:

Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.

The report shall have the following structure:

1

W W

201N

Introduction

Overview of Mining Activity in the District

The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years

Detail of Production of Sand or Bajari or minor mineral in last three years

Process of Deposition of Sediments in the rivers of the District

General Profile of the District

Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.
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9.  Physiography of the District
10.  Rainfall: month-wise
I1.  Geology and Mineral Wealth

In addition to the above, the report shall contain the following:

(@) District wise detail of river or stream and other sand source.

(b) District wise availability of sand or gravel or aggregate resources.

(c) District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation

Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district,

Drainage system with description of main rivers

5. No. Name of the River Area drained % Area drained in the District
(Sq. Km)

Salient Features of Important Rivers and Streams:

5 Total hi istrict (i £E i
S. No. Name of the River or Stream otal Length in the District (i Place of origin Alntyd.e -
Km) Origin
Length of area Averaiictldth 4 Area Mineable mineral
Portion of the River or Stream | recommended for ; S
i i recommended for | recommended for potential (in metric
Recommended for Mineral mineral ; s :
. R mineral mineral concession | tonne) (60% of total
Concession concession (in A g : ; h
Ki concession (in (in square meter) mineral potential)
tlometer) B
meters) ——
T T A D N 0 | _ ] . a4 i
Boulder (MT) Bajari (MT) Sand (MT) v M‘““"*‘h"‘m,‘;“'“" Fotental
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)
Towl for the
District |

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate. Officers from Irrigation department. State
Pollution Control Board or Commiutee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DEIAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster,

{3).  There shall be one public consultation for entire cluster after which the Tinal Environment Impact Assessment o
Environment Management Plan report for the cluster shall be prepared.

(4).  Environmental clearance shall be applied for and issued to the individual project proponent. The mdividual lease
holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

(5).  The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
cach environmenial clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral arca.

(7). Form IM, Pre-Feasibility Report and mine plan for Category ‘B2" projects for mining of minor minerals shall be
prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training, The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.

(8) The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DETAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster
situation

Area of Lease (Category | Require- Require- | Require- Who can Who will | Authority to | Authority to

(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA / Public EC EIA/ EMP EC grant EC compliance
EMP Hearing

EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease

0 - 5ha ‘B2’ Form -1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC

Agency
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>5 haand < ‘B2’ Form -1, No Yes Project Project SEAC/ | nominated by |
25 ha PFR and Proponent Proponent SEIAA Mak R
Approved
Mine Plan
and EMP
>25ha and < ‘BI’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
> 50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form -1M, No Yes State, State Project DEAC/ DETAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project | Agency
Proponent nominated by
Cluster arca ‘B2 Form -1 No Yes State, State Project DEAC/ | MoEFCC
of Mine leases PFR and Agency. Proponent DEIAAY |
>5haand < Approved Ciroup ol
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘BI’ Yes Yes Yes Suate, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent B o

APPENDIX - XII

|See paragraph 10 (iv)]

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under;

(a)  Printed on Indian Banks' Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.
(b)  Unigue Barcode.
(¢)  Unique Quick Response (QR) code,

(d)  Fugitive Ink Background.
(¢) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.

2. Requirement at Mine Lease Site:

(@) Small Size Plot (Up to 5 hectare): Android Based Smart Phone
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(¢)  Access control of mine lease site.

(d)  Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b)  Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card:

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile, Once
Transport Permit or Receipt gel uploaded, an unigue invoice code gets generated with its validity period.

Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph | above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

Checking On Route:

The statf deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS

Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported 1o the server or call
centre.

Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generale auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DETAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months, The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-1A-11 (M)]
MANOJ KUMAR SINGH. Jt. Secy

Note: The principal rules were published in the Gazette of India, Extraordinury, Part 11, Section 3. Sub-section (i) vide
number 5.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers -
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§.0. 1737 (E) dated the 11th October, 2007,
5.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

5.0. 2896 (E) dated the 13th December, 2012;
$.0. 674 (E) dated the 13th March, 2013;

S.0. 2204 (E ) dated the 19th July 2013;

§.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. $.0. 562 (E) dated the 26th February, 2014;

. 8.0. 637 (E) dated the 28th February, 2014;

. 5.0. 15399 (E) dated the 25th June, 2014;

.85.0. 2601 (E) dated the 7th October, 2014;

. 8.0. 2600 (E) dated the 9th October, 2014

. 8.0. 3252 (E) dated the 22nd December, 2014;
. $.0. 382 (E) dated the 3rd. February, 2013;

. 8.0. 811 (E) dated the 23rd March, 2015;

. 8.0. 996 (E) dated the 10th April, 2015;

. 5.0, 1142 (E ) dated the 17th April, 2015:

20.
21.

S.0. 1141 (E) dated the 29th April, 2015,
5.0. 1834 (E) dated the 6th July, 2015,
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21, F1.3T. 1142(=), ardra 17 @d=, 2015 ;
22, FT1.3. 1141(%), arira 29 #der, 2015 ;
23, .37, 1834(%), AT 6 FTE, 2015 ;

24, #1357, 2571(%), a8 31 3T, 2015,

25, .31, 2572(%), a8 14 e, 2015,

26. FT.3T. 141(31) 15 T34, 20186,

27. #1.31, 648(31) aT¢ra 3 Wrd, 2016 ;

28. LA 2269(s) ATErE 1 =1L, 2016 ;

29. FT.91, 2944 (%), i 14 fAaET, 2016;

30. F1.41. 3518(3r), A4 23 AF4T, 2016 ;

31. 1.4, 3999(zr), a4 9 e, 2016;

32, F1.3. 4241 (), T8 30 Ravae, 2016; 3w

33. F1.91. 3611(%1), AT 25 (AT, 20181

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th August, 2018

5.0. 3977(E).— Whereas, by notification of the Government of India in the erstwhile Ministry of Environment
and Forests vide number $.0.1533 (E). dated the 14th September, 2006 issued under sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the
required construction of new projects or activities or the expansion or modernisation of existing projects or activities
listed in the Schedule to the said notification entailing capacity addition with change in process or technology or product
mix shall be undertaken in any part of India only after prior environmental clearance from the Central Government or as
the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by the Central
Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified therein;

And whereas, the said Ministry has received requests, for delegation of more powers to State Environment
Impact Assessment Authority (SEIAA) and District Environment Impact Assessment Authority (DEIAA) with respect 10
grant of Environment Clearances;

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that,
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes
or operation in any area should be imposed, it shall give notice of its intention to do so;

And whereas, a draft notification for making amendments in the Environment Impact Assessment Notification.
2006 in exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (23 of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986 was published, vide number $.0.3933 (E) dated the 18th December 2017, inviting objections and suggestions from
all the persons likely to be affected thereby, within a period of sixty days from the date of publication of said notification
in the Gazette of India;

And whereas, copies of the said notification were made available to the public on 18th December 2017:

And whereas, all objections and suggestions received in response o the above mentioned draft notification have
been duly considered by the Central Government;
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Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment

Impact Assessment Notification, 2006 namely:-

In the said Notification, in the SCHEDULE, for item 1(a), 1(c), and the Schematic Presentation of Requirements
on Environmental Clearance of Minor Minerals including cluster situation in Appendix-XI and entries relating thereto,

the following item and entries shall be substituted, namely:

Project or Activity

Category with threshold limit

Canditions if any

Mining, extraction of natural resources and power generation (for a speeified production capacity)

(h @) 3) 4 (5)
1 ta) (i)  Mining ol | > 100 ha, of mining lease area | < 100 hy of mining lease area in| General Conditions shall apply
minerals in respect of non-coul mine | respect of non-coal mine lease except:
lease. (i) for project or activity of mining of
minor minerals of Category "B2" (up (v 25
> 150 ha of mining lease area| < 150 ha of mining lease aren in| ha of mining lease area);
in respect of coal mine lease respect of coal mine lease.
(i) for project or activity of mining of
Asbestos mining irrespective minor minerals of Category ‘Bl in case
of mining area. of cluster of mining lease area; and
(iii) River bed mining projecis on account
of inter-state boundary.
Note:
(1) Mineral prospecting is exempied.
(2) The preseribed procedure  for
(ii)Slurry environmental clearance for mining of
pipelines  (coal, minor minerals meluding cluster situation
lignite and other 15 given m o Appendix X1
ores) passing | All projects.
through  national
parks /!
sanctuaries / coral
reefs,
ecologically
sensitive areas,
1c) (i) River Valley [ (i) 2 50 MW hydroelectric| (i) = 25 MW and < 50 MW
projects power generation; hydroelectric power generation; General Condition shall apply.
Note:-
(ii) lrrigation (ii) 2 50,000 ha. of culturable | (i1} > 2000 ha. and < 50,000 ha. of | (i) Category ‘B’ river valley projects falling
projects command area culturable command area. in more than one state shall be appraised at
the central Government Level,
xﬁm g{e:quinmeul " (ii) Change in imigation technology huving
environmental benefits (eg. From food
irrigation to Drip imigation efc.) by an
- existing project, leading 0 increase in
::r)i.gariuanm Exeiind Culturable Command Area but without
system (< 2000 increase in dam height and submergence,
Ha will mot requre amendment/ revision o |
EC:
(b)  Medium Regjuired ]
ierigation prepare EMP and
system (> 2000 | 10 be dealt a
and < 10,000 State Level (B, ¢
ha.) category).
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() Major
irrigation
system
10,000 to <
50,000 ha.)

Required o
prepare EIA/EMP
and to be dealt at
State Level (B,
category).

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster
situation in Appendix-X1:

Area of Lease Category | Requirement | Requirement | Requirement | Whe can Who will | Authority | Authority
(Hectare) of of of of prepare apply for | to o
Project EIA/ Public EC EIA/EMP | EC appraise/ | monitor
EMP/DSR Hearing grant EC | EC
compliance
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 ~5ha ‘B2’ Form -1M, No Yes Project Project DEAC/ DEIAA
PFR, DSR Proponent | Proponent | DEIAA SEIAA
and SPCB
Approved CPCB
Mine Plan MoEFCC
> 5 ha and <25 ha ‘BY Form -1, No Yes Project Project SEAC/ Agency
PFR, DSR Proponent Proponent | SEIAA nominated
and by
Approved MoEFCC
Mine Plan
and EMP
> 25ha and < 100ha ‘BI Form -1, Yes Yes Project Praject SEAC/
PFR, DSR Proponent Proponent | SEIAA
and
Approved
Mine Flan
and EIA and
EMP
> 100 ha A Form -1, Yes Yes Project Project EAC/Y
FFR, DSR Propaonim Proponent | MoERFCC
and
Approved
Mine Plan
and EIA and
EMP
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2 Form -1M, No Yes State, State | Project DEACY DEIAA
of mine leases PFR, DSR Agency, Proponent | DEIAA/ SEIAA
up to 5 ha and Group of SPCB
Approved Project CPCB
Mine Plan Proponents, MoEFCC
Project Ageney
Proponent nominated
Cluster area ‘B2 Form -1, No Yes State, State | Project DEAC/ by
of Mine leases PFR, DSR Agency, Proponent | DEIAA/ MoEFCC
> 5 ha and <25 ha and Group of
with no individual Approved Project
lease > 5 ha Mine Plan Proponents,
and one Project
EMP for Proponent
all leases in
the Cluster
Cluster area ‘BY Form -1, No Yes State, State | Project SEACY
of Mine leases PFR, DSR Agency, Proponent | SEIAA
> 5 ha and < 25 ha and Group of
with any individual Approved Project
lease > 5 ha Mine Plan Proponents,
and one Project
EMP for Proponent
all leases in
the Cluster
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Cluster of BI’ Form -1, Yes Yes State, State | Project SEAC/
mine leases of PFR, DSR Agency, Proponent | SEIAA
area > 25 and Giroup of
hectares with Approved Project
individual Mine Plan Proponents.
lease size < 100ha and one Project

EIA/EMP Proponent

forall leases

in the Cluster
Cluster of any A Form -1, Yes Yes State, State | Project EAC/
size with any PFR, DSR Agency, Proponent | MoEFCC
of the and Group of
individual Approved Project
lease > 100ha Mine Plan Proponents,

and one Project

EIA/EMP for Proponent

all leases in

the Cluster

[F. No. 19-2/2013-IA.111 (PL11)]
GYANESH BHARTI, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part IL, Section 3. Sub-section (ii)
vide number S.0. 1533 (E), dated the 14" September, 2006 and subsequently amended vide the following numbers: -

B R L = AP RN o [ ol S

S.0.
S.0.
S.0.
5.0.
S.0.
5.0.
5.0
§.0.
8.0.
5.0.
S.0.
5.0.

5.0.
5.0,
S.0.
5.0.
5.0.
5.0
S.0.
5.0.
S.0.
S.0.
S.0.
S.0.
$.0.
S.0.
SO
S.0.
S.0.

1949 (E) dated the 13™ November, 2006
1737 (E) dated the 11" October, 2007;
3067 (E) dated the 1™ December, 2009;
695 (E) dated the 4™ April, 2011;

156 (E) dated the 25" January, 2012;
2896 (E) dated the 13" December, 2012;
674 (E) dated the 13" March, 2013;
2204 (E) dated the 19" July 2013,

2555 (E) dated the 21" August, 2013;
2559 (E) dated the 22" August, 2013;
2731 (E) dated the 9" September, 2013;
562 (E) dated the 26" February, 2014;
637 (E) dated the 28" February, 2014;
1599 (E) dated the 25" June, 2014;

2601 (E) dated the 7" October, 2014;
2600 (E) dated the 9" October, 2014
3252 (E) dated the 22™ December, 2014;
382 (E) dated the 3™ February, 2015;
811 (E) dated the 23" March, 2015;

996 (E) dated the 10" April, 2015;

1142 (E) dated the 17" April, 2015;
1141 (E) dated the 29" April, 2015;
1834 (E) dated the 6" July, 2015;

2571 (E) dated the 31" August, 2015;
2572 (E) dated the 14" September, 2015;
141 (E) dated the 15" January, 2016,
648 (E) dated the 3rd March, 2016;
2269(E) dated the Ist July, 2016;
2944(E) dated the 14" September, 2016;
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30.  S.0.3518 (E) dated 23" November 2016;

31, S.0.3999 (E) dated the 9" December, 2016;

32, S.0.4241(E) dated the 30™ December, 2016; and
33, S.0. 3611(E) dated the 25" July, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-11..64
and Published by the Controller of Publications, Delhi-11..54, il :
ALOK Digitally signed by
ALOK KUMAR

Date:; 2018.08.17
KU MAR 21:57:55 +05'30
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Annexure R-10/12

PS BUILDTECH

Kothi number 682 Sector 15 Huda Jagadhri Yamunanagar, 135003

Email-P.SBUILDTECHO07@GMAIL.COM
: GSTIN-06ATVPS7609H1ZY

M-8397800000

To,

Directorate of Mines and Geology,
Panchkula,

Haryana

Subject: Submission of Draft Mining Scheme (with Review) under (Submitted Under
Rule70 (1) &77(2) of Haryana Minor Mineral Concession, Stocking,
Transportation of Minerals and Prevention of Illegal Mining Rules, 2012 and
Rule 17 of MCR 2016 in respect of minor mineral mines of “Boulder, Gravel and
Sand” of “M/s. P.S. Buildtech” over an area of 101.27 ha. in Tehsil: Radaur,
District: Yamunanagar, State Haryana of M/s. P.S. Buildtech

Dear Sir,

Kindly find attached herewith draft Mining scheme & Progressive mine closure plan in
respect of minor mineral mines of “Boulder, Gravel and Sand” of "M/s. P.S. Buildtech” over an
area of 101.27 Ha. in Tehsil: Radaur, District: Yamunanagar, State Haryana of M/s. P.S. Buildtech
submitted under Rule HMMCSTM & P1-2012 and 17 of MCR 2016 has been prepared by Qualified
Person. We are submitting herewith the draft Mining scheme & Progressive mine closure plan
with a processing fee of Rs. 5,000/~ in favour of Directorate of Mining Geology with two hard

copies of texts and plates.

Two set of Hard copies are being submitted along with DD for your Kind perusal please.

Regards, e e i
* Uirector Ganeral Mines & Geology |
For M/s. P.S. Buildtech ].. Haryana, Chandigarh gy
I !
|
i 13 08 M l'}
| i |
{Authorized Signatory) I A t
. _ | !&laf/.w 2y
Encl: 1.A DD of Rs. 5,000/-against processing fee | DigeyNo.

2. Two Sets of Draft mining scheme with Text & Plates

Kothi no 62 Sector 15 Huda Jagadhri Yamunanagar, 135003
Email-P.SBUILDTECHO07 @GMAIL.COM
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THMOVING, FABRICATION, & AGGREGATE SUPPLIE
HARY, '

: / LUP

J

| Kinly fnd attached herewi draft

: "'P'Cto!mtmr llﬂnml mines of “Boulde

_ T, Gravel and Sand” of "M/s. PS.
‘;lmdlou7 Ha, inTehsil Radaur, District: Yamunanagar, State ."‘ yana
 Bulldtachsubm CSTM & PI-2012 and 17 of MCR 2016 1.
by Qualified Person.We are submitting herewith thedraft Mining scheme
_dmrcphnfurﬂum TRt

 Bulldtachsubmitted under Rule Hyy
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Annexure R-10/14 f ‘

From
The Director,
Mines & Geology, Haryana,
DHL Square, Plat No. 9, Sector-22, Panchkula.

To

M/s .S, Bulldtech,
Properictor Sh. Kulvinder Singh
34-Vishal Nagar, Yamunanagar, Haryana

Memo No. DMG/HY/MP/Jathlana /YNR B-12/2023/ 4\ “wi
Dated Panchkula the Al-e1-2%

Subject: Submission of Mining Scheme & Progressive Mine Closure Plan under Rule70(1)
of the State Rules, 2012 In respect of Jathlana block YNR B-12 sand Minor Minerals

in District Yamunanagar over an area of 101.27 hectares of M/S P.S. Bulldtech,
Yamunanagar,

S You have submitted Mining Scheme along with Progressive Mine Closure Plan for Sand
Minor Mineral for Jathlana block YNR B-12, camprising an area of 101.27 hectares for approval by you had
been examined and following discrepancies have been found is as under.

Text:-
I Method of estimation of reserves Bulk density is taken as 2.00 MT/m3,
documentation regarding this is required

. Methed of estimation of Geological &Blocked reverves (s wrongneeds Lo be correct.
e Waorking days have heen taken 300 days is wrong needs to be check

v, Replenishment study needs to be updated and average depth of Replenishment not given.
v.  Financial assurance not calculated as per State rules

Plates:-

I Surface plan and other Plates are prepared on September - 2020, needs to be updated all
plates,

1} Environment plan, Plate no-7 has not been prepared as per Guide lines.

3 Therefore, you are advised to send fair copy of "Mining Scheme including Progressive Mine

C'imre- Plan” to this office, alter making above necessary corrections so that same could be a an
send to them for necessary action.

State
c for Director,Mines and Geology,

st,
Harvamlh
2\ 0712
A copy is forwarded to M/s PS. Buildiech Properietor Sh Kulvinder Singh, R/o 34-%@1

agar,
Yamunanagar, Haryana, lor information. E y,
State ogist,

for Director, Mines and Geology,
Haryanau

Endst No. DMG/HY/MP/[athlana /YNR B-12/2023/ Wy
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GSTIN : 0BATVPST7600H12Y

P, 8. BUILDTECH v

7733002409
83978-00000
82155-21785

CIVIL WORK, H, EARTH MOVING, FABRICATION, & AGGRE GATE SUPPLIERS
FOR HARYANA, PUNJAE, DELH! UP.

-
o

To

The State Geologist
Director of Mines & Geology
Haryana

Date: 25.07.2023

Subject: Rectification in the Draft MiningPlan submitted in respect of JathlanaYNR B-12 Sand
Minor Mineral in District Yamunanagar over an area of 10127 Ha of M/s PS.

BuildtechYamunanagar as per deficiencies pointed out vide Your Memo No.
MG/HY/MP/Jathlana/YNR-B12/2023/4146 dt. 21/7/2023

Sir

In compliance of your mentioned letter, Kindly find enclosed herewith fair copies of

JathlanaYNR B-12 Sand Minor Mineral in District Yamunanagar over an area of 101.27 Ha. of

M/s P.S. BulldtechYamunanagar after attending the modification suggested by your good self.

Item wise compliance positions are as under.

S.NO

Deficiencies Pointed out

Compliance

l.

Method of estimation of reserves
Bulk Density is taken as 2.00
MT/m’, documentation regarding
this is required

Document in support of Bulk density is enclosed
as Annexure 16

Method of  estimation of
Geological & Blocked reserves is
wrong, need to be correct.

Geological Reserve/resource is revised. Besides it,
mmeable reserve 18 also revised on the basis of

replen ishment study of 2020 as well 2022

Working days have been taken 300

days is wrong needs to be check.

| Considering the monsoon season. 250 working

days are now considered instead of 300

S

lReplemshmem study needs to bc

Updated ﬁe}:lemshunen-lws.'tu‘ﬂ_y_i_s--é{l_s-{; enclosed as |

KOTHI NO. 62, SECTOR - 15, HUDA, JAGADHRI - 135 003 (HARYANA)
email : p.sbuildtech007 @gmail com
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5 Financial assurance not

calculated as per State rules.

Financial Assurance Calculation is revised.

6 Surface plan and other Plates are
prepared on September-2020,

needs to be updated all plates.

Mining plan under reference pertains to ﬁ'v‘e year
block period of 2021-22 to 2025-26. Hence, was
prepared on the basis of base map of 2020.
However, regular replenishment studies are
carried out which are based on Drone Survey
carried out in the month of August 2022 &
January 2023, Such updated plans are available
in recent replenishment study (Annexure-15).
This study is now integral part of the mining

plan

7 Environmental Plan, Plate No-07
has not been prepared as per
Guide Lines.

All surface features & type of land falling within
500 m radius of mining lease Area is shown in

Additional Environment Plan Plate 7A

We would like to submit 6 copies of this EDS reply.

You are requested to kindly consider and provide the approval at the earliest.

Thanking you

Your’s Faithfully

e

M/s P.S. Buildtech, 34-Vishal Nagar, Yamuna Nagar

Jathlana YNR B-12 River sand

M.‘F:c:“ wines & Geology ‘

Haryana, Panchiula

118
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Annexure R-10/16

From

The Director,
Mines & Geology, Haryana,

\/ DHL Square, Plot No.-9, Sector-22, Panchkula,
i i
M/s P.S. Buildtech,

Through Sh. Kulvinder Singh §/0 Sh.Trilochan singh,
34-Vishal Nagar , Yamunanagar,Haryana.

Memo No. DMG/HY/MP/Jatlana Block YNR B-12/2023/ U324
Dated Panchkula the 514, oS “.Lg

Subject: Submission of Mining Scheme & Progressive Mine Closure Plan for $and Mine (Minor
Minerals) for Jatlana Block YNR B-12, District Yamunanagar comprising an area of
101.27 Hectares of M/s P.S.Buildtech, Yamunanagar (Haryana).

EFEFEEhE

Reference to your letter dated 16.08.2023 on the subject noted above.

2. Vide letter under reference, the Mining Scheme along with Progressive Mine
Closure Plan in respect of an area of 101.27 hectares of land in village Jatlana & Dakhwala district
Yamunanagar was submitted for approval.

3 In exercise of .ne powers conferred by Rule 69 of the Haryana Minor Mineral Concession,
Stoking, Transportation of Minerals and Prevention of lllegal Mining Rules, 2012, | het eby approve the above
said Mining Scheme along with Progressive Mine Closure Plan in respect of Sand Mine (Minor Minerals) over
an area of 101.27 hectares of land situated in village Jatlana & Dakhwala of district Yamunanagar. This
approval is subject to the following conditions:-

(i) That this Mining Scheme and Progressive Mine Closure Plan is approved without prejudice to
any other laws applicable Lo the mine/area from time lo time whether made by tﬁe Central
Government or State Government or any other authority.

(i1) That this approval of the “Mining Scheme along with Progressive Mine Closure Plan” of Mining
does not in any way imply the approval of the State Government in terms of any other
provisions of the Mines and Minerals (Development & Regulation) Act, 1957 or Haryana
Minor Mineral Concession, Stocking, Transportation of Minerals and Prevention of lllegal
Mining Rules, 2012 or any other law including Forest (Conservation) Act, 1980 and
Environment Protection Act, 1986 and rules framed there under.

(iit) That this “Mining Scheme along with Progressive Mine Closure Plan” is being approved on the
basis of data provided by you. In case, at any point of time any ambiguity in the same is found,
the approval will be revoked with suspension of the mining operations and will be allowed to

resume operation only after modification/rectification of the same, it so required.
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(iv) That this "Mining Scheme aiong with Progressive Mine Closure Plan” is approvéd without
prejudice to any other order or direction from any court of any competent jurisdiction and is
for a period of Five years only and shall not be make you entitled for any extension of the lease
period.

(v) That all the norms and provisions as envisaged in the Mining Scheme would be adhered to,
during the working of mine.

(vi) That the Financial Assurance of Rs. 15,19,050/- (Rs. Fifteen lac Nineteen thousand and Fifty
only) as required under the provisions of Rule 71(6) of “Haryana Minor Mineral Concession,
Stocking, Transportation of Minerals & Prevention of lllegal Mining Rules, 2012, shall be
furnished within a period of 60 days or before start of mining operations, whichever is
earlier.

4. Further, as per condition, the actual mining will be allowed to be commenced only after Prior
Environmental Clearance from the Competent Authority as required under EIA notification dated
14/9/2006, as amended from time to time by the MoE&F, Gol and guidelines/ circulars issued in this behalf.

121

Encl: Mining Scheme & Progressive ]
Mine Closure Plan (2 copies) =
State ogist,

for Director, Mines and Geology,
Haryane&

Registered Post

[indst, No. DMG/HY/MP/Jatlana Block YNR B-12/2023/ Dated:

A copy aleng with a copy of the dully approved Mining Scheme and Progressive Mine Closure
Plan is forwarded to the Director Mines Safety, Room No. 201-203, 2 Floor, B-Block, CGO Complex-I1, Hapur
Road, Ghaziabad for information and necessary action.

Encl: Mining Scheme & Prugressive Mine Closure Plan. -&‘cL -
State Geologist,
for Director, Mines and Geology,
Haryana.
Endst. No.. DMG/HY /MP/]atlana Block YNR B-12/2023/ Dated:

A copy along with a copy of the dully approved Mining Scheme and Progressive Mine Closure
Plan is forwarded to the Mining officer, Mines and Geology Department, Yamunanagar for information and
necessary action.
Encl: Mining Scheme & Progressive Mine Closure Plan. _g&
State Geologist,
for Director, Mines and Geology,
Haryana.

Endst. No. DMG/HY /MP/Jatlana Block YNR B-12/2023/ Dated:

A copy is forwarded to Sh. Govind singh, D/B8Meera Marg,Bani park,jaipur -302016
(Rajasthan) for information. s& 1

State Geologist
for Director, Mines and Geology,

Haryana,
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VAKALATNAMA

BEFORE THE HONOURABLE ___ ANATIONAL G; REEN TR!E:UMAL; K!mgga.;. RencH,

Between: NEN DELH|
ATt F §!N§H Petitioner/Appellant
Vs
Siaie or HIRy- & ORs. Respondent/ Defendant

I/WE Ps. Butecn  THR. froe <. kummbaggﬁagi
“ do hereby appoint\& retain:

ANSHUL MANGLA, Advocate
P/2238/2011
#477, SECTOR 12, PANCHKULA
M: 8283097167; anshul. manglai6@gmail.com

to be advocate for RESP No. 0. in the said Suit /Appeal / Petition / Case
/Reference / Re\-'ision\/ Execution. I / we authorize the Advocates to do any or all of
the following on my / our behalf:

a) to represent, act and appear for me / us;

b) to conduct and prosecute (or defend) the same and all proceedings that may be
taken in respect of any application connected with the same or any decree of order
passed therein;

c) to sign, file, verify, present, and receive all types of documents including plaints,
statements, pleadings, appeals, cross objections, petitions, applications, revision,
withdrawal, compromise or affidavits;

d) to withdraw or compromise or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said case;

e) to deposit, draw and receive money, cheques, cash and grant receipts thereof;

f) to do all other acts and things which may be necessary or expedient, in the opinion
of the Advocates, to be done.

[/We do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter Eﬁ my/our own acts, as if done by me/us to all intents and
purposes. Signed on ...207). Day of ... <S€PT........., 202&, by:

H ) W jowng Clul
{ LmGLA} & {CHETNA GOYAL}

P/22382/2011 UK-542/2013
PH- 220642
Advocates Client
4 kuw:meﬂ 5MqH)
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M Gmail ANSHUL MANGLA <anshul.mangla16@gmail.com>

Reply on behalf of Respondent No. 10 in OA No. 791 of 2024

1 message

ANSHUL MANGLA <anshul.mangla16@gmail.com> Tue, Oct 1, 2024 at 7:21 PM
To: rkhuranalegal@gmail.com, emailtogbk@gmail.com

Respected sir

Please find attached herewith copy of reply on behalf of Respondent No. 10 i.e. M/s P.S. Buildtech in the captioned
matter.

Regards

Anshul Mangla, Advocate

ﬂ Reply Ajit Pal Singh.pdf
24219K


https://mail.google.com/mail/u/0/?ui=2&ik=fdec3d8fc9&view=att&th=192485951f727052&attid=0.1&disp=attd&realattid=f_m1qhxxe60&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=fdec3d8fc9&view=att&th=192485951f727052&attid=0.1&disp=attd&realattid=f_m1qhxxe60&safe=1&zw
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